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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 4, 1990/Chaitra 14,
1912 (Saka)

The Lok Sabha met at Eleven of the Clock
{MR. SPEAKER in the Chain
(Interruptions)

[Translation]

SHRI HARISH RAWAT: Mr. Speaker,
Sir, it is a matter of shame for us that terror-
ists have killed dozens and injured hundreds
of people by planting a bomb at the site of a
religious function at Batala. It is a very seri-
ous matter. It should be discussed right now.

[English]

SHRI VASANT SATHE (Wardha): Sir,
we have given an adjournment motion. In
Batala, they have killed
people.....(Interruptionsy..... We should
express our serious concern on
this....(Interruptions)....

MR.SPEAKER: lamonmylegs, please.
Mr. Rawat, | am on my legs.

....(Interruptions)....

MR. SPEAKER: Pleasetake yourseats.
| am on my legs, Mr. Rawat. Mr. Agarwal,
please take your seat. When the Speaker is
on his legs, you should take your seat.

[Translation)

SHRI J.P. AGARWAL: Where have all
the Members of BhartiyaJanata Party disap-
peared today?

MR. SPEAKER: Please take your seat,
Mr. Joshi, please sit down.

....{Interruptions)....

11.02 hrs.

WELCOME TO PARLIAMENTARY
DELEGATION FROM U.S.SR.

[English]

MR. SPEAKER: Hon. Members, at the
outset, | have to make an announcement.

On my own behalf and on behalf of the
hon. Members of the House, | have great
pleasure in welcoming His Exceliency Mr.
Anatoly 1. Lukyanov, Chairman of the Su-
preme Soviet of USSR and Mrs. Ludmila D.
Lukyanova and the hon. Members of the
Soviet Parliamentary Delegation who are on
a visit to India as our honoured guests.

The other hon. Members of the Delega-
tion are:

1. Mr. Yury P. Platonov
2. Mr. Valentin |. Pokrovsky
3. Mr. Yury V. Skokov

4. Mr. Yuly M. Vorontsov
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The Delegation arrived Delhi on 4 April,
1990 morning. They are now seated in the
Special Box. We wish them a happy and
fruitful stay in our country. Through them we
convey our greetings and best wishes to the
President, the Parliament, the Government
andthe friendly people of the Union of Soviet
Socialist Republics.

(Interruptions)
MR. SPEAKER: Yes, Mr. Vasant Sathe.

SHRI SOMNATH CHATTERJEE: We
want the Government to take the strongest
possible action. (Interruptions)

SHRI VASANT SATHE: We want the
suspension of the Question Hour. You know
it, Sir, that we have given today an adjourn-
ment motion. What is happening in Batala is
an unprecedented thing. It has never hap-
pened before—an attack on a religious pro-
cession. (Interruptions) They are not both-
ered about this most serious occurrence.
(Interruptions)

[Translation]

MR. SPEAKER: That is enough, now
you take your seat.

[English]

SHRI VASANT SATHE: 1t will have
repercussions alloverthe country. (Interrup-
tions)

MR. SPEAKER: You can give a Calling
Attention on that.

SHRI VASANT SATHE: No, Sir. You
allow an adjournment motion.

MR. SPEAKER: | know the urgency of
this matter. | agree about its urgency. We
can take it up. But this is the Question Hour,
Mr. Sathe. | agree it is a serous thing. We
cantake it up after the Question Houris over.
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Let me proceed with the Question Hour.
(Interruptions)
[ Translation)

MR. SPEAKER: Mr. Vijay, | am not
preventing you from taking up the matter, |
totally agree that it is an important thing but
it can be taken up only after the Question’
Hour is over. Let Question Hour proceed
first.

MR. SPEAKER: These are important
matters. | will take it up after Question Hour
is over.

(Interruptions)
[English]

MR. SPEAKER: Mr. Acharia please
take your seat. | agree with you that it is an
urgent matter. Let us take it up after the
Question Hour is over.

(Interruptions)

SHRI VASANT SATHE: This is a very
serious situation. (Interruptions)

[Translation)

MR. SPEAKER: Shri Sathe, how will |
be able to hear when 10-12 people are
standing and speaking at the same time.

(Interruptions)

[English]

MR. SPEAKER: Let me proceed with
the Question Hour.

....(Interruptions)...
[ Translation)

MR. SPEAKER: Do you want that the
Question Hour be suspended?

....(Interruptions)....
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[English]

MR. SPEAKER: No notice has been
given to suspend the Question Hour.

SHRI VASANT SATHE: | will give no-
tice just now. (Interruptions)

MR. SPEAKER: Not like that. | think
there is no need to suspend the Question
Hour. 1 do not agree. It is upto the Govern-
ment to give a statement after the Question
Hour is over. Let us proceed with the Ques-
tion Hour.

....{Interruptions)....

[ Translation]

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, the Question Hour can be
suspended.

MR. SPEAKER: Mr. Khurana please sit
down.

SHRI MADAN LAL KHURANA: Mr.
Speaker, we can suspend the Question
Hour.... (Interruptions)

[English)
MR. SPEAKER: Mr. Poojary, | am not
able to hear you. All of you are standing up

and speaking at the same time. Please take
your seats.

(Interruptions)

MR. SPEAKER: Iwanttorunthe House
as per the rules. Mr. Upendra.

(Interruptions)
[ Translation)
SHRIJ.P. AGARWAL: Now we cannot
callfor a Delhi Bandh. What are youdoing?....

(Interruptions)

MR. SPEAKER: Notice should have
been given before 10 o'Clock.

Deligation from USSR 6
(Interruptions)
[English)

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): This is a very serious incident
and very unfortunate. The whole House joins
in expressing the condolences to the be-
reaved families. If the hon. members want a
statement, it can be made in the afternoon.
(Interruptions)

SHRISAIFUDDIN CHOUDHURY: Why
can't you move a condolence resolution?
(Interruptions)

[ Translation)

MR. SPEAKER: Listen to me, you
please sit down.

[English}

MR. SPEAKER: That can also be con-
sidered.

(Interruptions)

MR. SPEAKER: Please take your seat.
We will consider it afterwards.

(Interruptions)
MR. SPEAKER: We are unanimous on
this issue. Why don't you hear him? Let us

first hear him. | will take it up afterwards.

(Interruptions)

SHRI MADAN LAL KHURANA: An
Adjournment Motion has been given. (Inter-
ruptions)

[ Translation)

MR. SPEAKER: Mr. Sathe, wait for a
second, please take your seat.

(Interruptions)
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[English)

MR. SPEAKER: | have seen your motion
to suspend the Question Hour. Though it is
time-barred, if the House wants you can give
your opinion and we will decide. | have no

objection.
(Interruptions)

MR. SPEAKER: | can put Mr. Sathe’s
motion. His motion is about suspension of
Question hour.

(Interruptions)

SHRI VASANT SATHE: If you are not
worried, you oppose that. (Interruptions)

MR. SPEAKER: Yes, yes. Mr. Upen-
dra.

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): | have a suggestion to make.
(Interruptions)

[ Translation]

SHRI MADAN LAL KHURANA: My
suggestion is that a condolence Motion be
moved and the Question Hour be suspended.
How long we can let people die there like
that.

[English)

SHRI P. UPENDRA: Sir, immediately
after the Question Hour we can jointly intro-
duce a motion condemning the incident and
expressing our condolences and if more
details are required then the Home Minister
can make a statement in the afternoon.
(Interruptions)

SHRI KAMAL CHAUDHRY (Hoshiar-
pur): We donot want just a condolence
motion. Just a condolence will not do. (Inter-

ruptions)
MR. SPEAKER: Mr. Dinesh Singh.
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SHRIDINESH SINGH (Pratapgarh): Mr.
Speakaer, Sir, you will appreciate that. (/nter-
ruptions)

[ Translation)

DR. VWAY KUMAR MALHOTRA: First
you move a condolence Motion. Mr. Speaker,
you please suspend the Question Hour and
move a Condolence Motion and it is as per
the rules only.

[English)

SHRI DINESH SINGH: Mr. Speaker,
Sir, you will appreciate that we have gone to
the utmost limit to accommodate the Gov-
ernment in the issue concerning Punjab. We
said, we will co-operate with them in extend-
ing the time for elections. They could not
show maijority in the House. Even then we
agreed to suspend the rules. Please listen
me first. But there are certain issues on
which it is not possible tor us not to have a
debate in the House. Merely passing a con-
dolence resolution is of no use. (Interrup-
tions)

MR. SPEAKER: Constitution Amend-
ment is also coming up. (Interruptions)

[ Translation)

SHRI DINESH SINGH: My request is
that we will extend our full cooperation to the
Constitution Amendment Bill which is likely
to be introduced. You please allow us to
move the Adjournment Motion. We will agree
to this Amendmaent. Let this Amendment Bill
be introduced and it can be discussed after-
wards. This is a Censure Motion and we will
definitely press it as it has become a daily
routine. It is no longer a question of one or
two days. The Government has not spelt out
its policy on Punjab in this House as to what
action it is contemplating to take to improve
the situation in Punjab. if the condition in
Punjab continues to deteriorate, then how
long can we keep quite and go on cooper-
ating with the present Government. I inno-



9 Condolence on

cent people are being killed there without
any check, we are not ready to cooperate
any longer. | am greatly surprised that B.J.P.
which used to express great concern over
this issue, has now started thinking that only
. a condolence Motion will be more than suf-
ficient.

DR. VWAY KUMAR MALHOTRA: We
have Calling Attention Motion after that.

11.13 hrs.
[English)
CONDOLENCE ON BATALA KILLINGS

SHRI VASANT SATHE (Wardha): Let
the condolence motion be moved and ac-
cepted first. After that, if you like, we do not
wantto come in the way of the introduction of
the Bill about Punjab which has tocome. And
then, Sir, | would beg of you to take up the
Adjournment Motion in all seriousness to
discuss the Batala incident. This is how |
would propose the things to be done.

[ Translation)

SHRI MADAN LAL KHURANA (South
Delhi): We have also given notice for discus-
sion under Rule 193.

[English)

MR. SPEAKER: | shall now place the
condolence resolution before the House.

“This House is deeply grieved over ‘he
ghastly killing of a large number of
people due to a bomb blast in Batala
yesterday and conveys its heartfelt
sympathies to the families of the de-
ceased.”

I am sure the entire House agrees with

CHAITRA 14, 1912 (SAKA)
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| would request the Members to stand in
silence for a short while.

The Members then stood in silence for a
short while

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, this is a very serious matter, no
doubt about it. We have already condemned
and shown our concern. We have given a
notice already for discussion under Rule
193. But that discussion can start immedi-
ately after the introduction of the Constitu-
tion Amendment Bill. That is our suggestion.
(Interruptions)

MR. SPEAKER: Let us proceed with
the Question Hour.

[Translation)

SHKI MADAN LAL KHURANA: We
have also given a notice for discussion.
under Rule 193.... (Interruptions)....

SHRI NATHU SINGH: We have given

notices for a Calling Attention and for discus-
sion under Rule 193.

[English]

MR. SPEAKER: There canbe a Calling
Attention also.

MR. SPEAKER:

Shri Harin Pathak Not present

Shrimati Basava

Rajeswari Not present
[ Translation)

They given notice of questions and then
are not present in the House.
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Shri Satyagopal

Misra Not present

[English]

Shri Lokanath

Choudhary . Not present

Prof. Shailendranath

Shrivastava . Not present

Shri Gopi Nath
Gajapathi . Not present

Shri Ram Sagar

11.17 hrs.

ORAL ANSWERS TO QUESTIONS
[English]
Free Medical Aid to Cancer Patients

*317. SHRI RAM SAGAR: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government propose to
provide medicines and injections free of cost
to cancer patients in Government hospitals;

(b) if so, the details thereof; and

(c) whether Government also propose
to issue some guidelines to State Govern-
ment forreimbursement of expenses to State
Government employees suffering from can-
cer?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) and (b). Treatment to can-
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cer patients in Government hospitals is pro-
vided either free or at a subsidised cost
depending on the financial status of the
patients.

(c) Various State Governments provide
for reimbursement of cancer treatment ex-
penses as per their own rules and instruc-
tions.

[ Translation)

SHRI RAM SAGAR: Mr. Speaker, Sir,
I had asked in part (c) of my question as to
whether Government also propose to issue
some guidelines to State Government for
reimbursement of expenses to State Gov-
ernment employees suffering from cancer,
in reply to which he had stated that various
State Governments provided for reimburse-
ment of cancer treatment expenses as per
their own rules and instructions. | would like
to know from the hon. Minister whether he
will lay the rules of State Governments re-
garding reimbursement of cancer treatment
expenses, which are different in each state,
on the Table of the House?

[English]

SHRINILAMANI ROUTRAY: Sir, there
is a Central Cancer Board. Also in the States
there are State Government Boards. They
discuss among themselves. They also re-
ceive instructions from the Central Cancer
Board. From time to time guideline are pro-
vide about the treatment.

Aboutreimbursementinthe States, they
have got their own rules and accordingly
they do.

[ Translation)

SHRI RAM SAGAR: Mr. Speaker, Sir,
| wanted to know from the hon. Minister



13 Oral Answers

whaether instructions will be issued to those
State Governments for reimbursement of
expenses to poor patients and their employ-
ees which have no rules at present?

[English]

SHRINILAMANIROUTRAY: Sir, thisis
a State subject. Only the Central Cancer
Board gives instructions. About the Central
Government employees, we are doing ac-
cording to the rules and reimbursement is
being made. (/Interruptions)

SHRI SONTOSH MOHAN DEV: Sir,
may lknow fromthe hon. Ministerthe amount
that has been given by the Central Govern-
ment during the last one year to the cancer
patients and two, how many States and how
many patients from each State?

[English]

SHRI'NILAMANI ROUTRAY: | require
notice. (Interruptions)

[ Translation]

PROF. MAHADEO SHIWANKAR: Mr.
Speaker, Sir, in Naspur, the second capital
of Maharashtra, the National Saint Tukaji
Maharaj ‘Cancer Relief Society’ is working.
Wil the Government recognise its hospital
as a regional hospital and provide grants in
aid during the current year?

[English)

SHRI NILAMANI ROUTRAY: If the
hon. Member gives me the details, about it.
| will certainly look into it.

SHRI KHEMCHANDBHAI SOMABHAI
CHAVDA: May I know from the hon. Minister
whether the Government is giving financial
assistance only to the Tata Institute of Can-
cerin Bombay ? May | request himto give the
same financial assistance to the Cancer
Institute at Ahmedabad in Gujarat State?

SHRI NILAMANI ROUTRAY: There
are severalregional cancer institutes to whom
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Government of India gives assistance.

MR. SPEAKER: His question is about
giving financial assistance to Ahemdabad
Institute.

SHRI NILAMANI ROUTRAY: The de-
tails about Ahemdabad Institute are not with
me. | want notice for that.

[Translation)

SHRI J.P. AGARWAL: Mr. Speaker,
Sir, cancer is a deadly disease and so far it
is incurable. Seminars are being organised
every where in the world in regard to this
disease. | would like to know from hon.
Minister that since millions of people are
suffering from this disease, has the Govern-
ment decided to form a forum or organise
seminar where doctors from all over the
world may come and discuss the problem?

MR. SPEAKER: This is a question
regarding the availability of medicines in
hospitals?

SHRI J.P. AGARWAL: This question
relates to cancer and since there is no rem-
edy for it, has the Government provided
enough funds for this financial year for or-
ganising seminars to conduct analysis and
survey in this respect? | have seen an article
which mentions that in China attempts are
being made to find the treatment of cancer
by preparing medicine from snake-poison.

[English]

SHRI NILAMANI ROUTRAY: We do
have cancer seminars with the W.H.O.

[ Translation)
Bisalpur Project of Rajasthan
*320. SHRI GOPAL PACHERWAL.:
Will the Minister of WATER RESOURCES

be pleased to state:

(a) whetherthe Bisalpur Projectin Tonk
District of Rajasthan has been approved;
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(b) if so, the time by which water for

irmigation and drinking purposes is likely tobe
made available from this project;

(c) whether all the villages to be cov-
ered under the project have been approved;

(d) it not, the number of villages ap-
proved for inclusion in the project and those
not approved for the same; and

(e) whether lift irrigation facility would
be provided to the villages which would not
be covered by the project?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) to (e). The
comments on the project report received in
May, 1982 were sent to the State Govern-
ment from August, 1982 to August, 1984 for
compliance. The State Government has to
prepare a modified project report based on
the approved hydrology.

[ Translation]

SHRI GOPAL PACHERWAL: M.
Speaker, Sir, in my question, | wanted to
know the number of villages included in as
well as excluded from the proposed Bisalpur
project which was formulated in 1981-82.
And what is the alternative arrangement
proposed for the villages excluded from the
project? Will the project provide the drinking
water to areas falling in Tonk parliamentary
constituency as well?

SHRI MANUBHAI KOTADIA: Mr.
Speaker, Sir, this project has not been ap-
proved by the Central Government and it has
been sent back to state Government for
compliance. Further action canonly be taken
when the project is sent back by the State
Government duly approved and receivesthe
approval of the Central Government.

_ SHRI GOPAL PACHERWAL: Mr.
Speaker, Sir, | would like the know the time
limit by which the project would be approved
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and aiso the number of the villages likely to
be covered by the project.

SHRI MANUBHAI KOTADIA: Mr.
Speaker, Sir, nothing can be stated unless
the proposal is referred back to the Govemn-
ment for approval........... (Interruptions)

SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, the project in question is progressing
very fast. Just as this project covers some
villages of Tonk’ parliamentary constituency,
some 192 villages of Kota-Bundi Parliamen-
tary Constituency are also to be covered by
this project. Is hon. Minister in a position to
promise the inclusion of all these villages in
the project? And if it is not going to be so,
then will he please state the reason and tell
the number of villages to be included in the
project?

SHRI MANUBHAI KOTADIA: Mr.
Speaker, Sir, | have aiready given the reply.
Unless the project is referred back to the
Central Government for approval nothing
can be stated. (/Interruptions)

[English}

SHRI K.S. RAO: | can understand the
hon. Speaker protecting the Minister from
complicated questions or when the Minister
expresses his ignorance, once, twice or
thrice, but not every time... (Interruptions).

SHRI SOMNATH CHATTERJEE: This
is objectionable, Sir. No aspersions areto be
cast on the Chair... (Interruptions).

SHRIK.S. RAO: The hon. Minister said
that the State Government has not sent the
proposal far approval... (Interruptions).

SHRI NIRMAL KANTI CHATTERJEE:
Sir, 1am on a point of order... (Interruptions).

MR. SPEAKER: There is no point of
order. Whatever objectionable is there, | will
look into it. Please take your seat...

(Interruptions)
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SHRI K.S. RAO: Sir, hon. Minister has
replied that the State Government has not
sent the project proposal for approval and he
can answer this only when the State Govern-
ment sends the proposal for approval. My
predecessor Member said that the project is
going on very fast... (Interruptions).

MR. SPEAKER: You putthe questionto
the Minister.

SHRI K.S. RAO: This clearly indicates
that the Minister is ignorant that the project is
going on. | wish to know from the hon.
Minister whether he is aware of the projects
which are going on in various States without
the permission or approval of the Govern-
ment of India. Does he say that this is one
such project which is going on, being impie-
mented without his knowledge and approval?

SHRIMANUBHAIKOTADIA: Sir, there
is no question which | should reply to...
(Interruptions).

MR. SPEAKER: He is asking......
(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions)

MR. SPEAKER: He wants to know only
this whether the project is going on in his
State without the approval of the Central
Government.

[English]

SHRI MANUBHAI KOTADIA: Sir, it is
for the State Government how tc take up the
work of any scheme. If they require any
Central assistance for the scheme...... (In-
terruptions)...... Thenonly the Centre comes
into the picture; otherwise not. (/nterrup-
tions)

[ Translation)

MR. SPEAKER: This question pertains
to Rajasthan. Shri Nathu Singh.
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SHRI NATHU SINGH: Mr. Speaker,
Sir, this project is in my former assembly
constituency. The Rajasthan Government
had sentthe project to centre for approval for
providing water for drinking as well as irriga-
tion purposes. But the project was not ap-
proved and it was said the project for drink-
ing water only can be approved. The allega-
tion is that this was done with a view to
appease the people of big cities like Jaipur,
Ajmer and Beawar. A total sum of Rs. 191
crores was approved for the project. There-
fore, the State Government proposed to
Central Government that since the State
was also expected to raise the same amount,
it would be better, if the project is approved
for both purposes i.e. drinking as well as
irrigation. After that the project was started
for providing both the facilities. | would like to
know, whether permission will be granted for
providing water for irrigation also in addition
to providing water for drinking purposes.

{English]

SHRIMANUBHAIKOTADIA: So,faras
the drinking water proposal is concermned,
only the Ministry of Urban Development is

the competent authority to sanction the proj-
ect.

So far as irngation is concerned, if the
proposal comes from the State Govern-
ment...... (Interruptions)

[Translation)
MR. SPEAKER: Please be seated.
{(Interruptions)
[English)

SHRI MANUBHAI KOTADIA: | have
already replied that.... (/Interruptions).

MR. SPEAKER: Pleasetake yourseats.
(Interruptions)

SHRI MANUBHAI KOTADIA: | have
already replied that the proposal has come
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to the Central Government. | have sent the
case to the State Government for compli-
ance. (Interruptions).

MR. SPEAKER: Next question—Ques-
tion No. 321—Dr. Laxminarayan Pandey.
He is absent. Now, ShriMadan Lal Khurana.

(Interruptions)
[Transiation)

Dharna by Employees of Central
Council for Research in Yoga and
Naturopathy

+
SHRIMADAN LAL KHURANA:
DR. LAXMINARAYAN PAN-

DEYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

*321.
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(a) the number of employees working in
the Central Council for Research in Yoga
and Naturopathy and the Vishwayatan
Yogashram;

(b) whether the employees of these
institutions staged a ‘dharna’ at Nirman
Bhavan to press their demands; and

(c) if so, the details of their demands
and the action taken thereon?

[English]

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a)to (c). Astatementis laidon
the Table of the Sabha.

STATEMENT

(a) The number of employees in these Institutions are as follows:—

1. Central Council for Research in
Yoga and Naturopathy (CCRYN)

2. Vishwayatan Yogashram (VY)

Sanctioned strength In Position
25 15
74 39

(b) and (c). Some of the members of the

Yoga Employees Association which claims
to have on its body staff of the Central
Councilfor Researchthe Yoga and Naturopa-
thy (CCRYN) and Vishwayatan Yogashram
(VY) staged a Dharna for redressal of their
grievances. The main demands of the em-
ployees related to payment of salaries in-
cluding arrears bonus, sanctioning of annual
increments, allowing of crossing the Effi-
ciency Bar in time and stoppage of transfers
and termination also demanded that the
present Director/Managing Trustee of the
CCRYN/VY should be removed.

Director of the CCRYN has since re-

signed and in his place a senior officer of the
Ministry has been asked to look after the
work of the Council. Action has also been
taken to release funds for payment of sala-
ries to the employees of the Council. VY is a
private Trust and its day-to-day affairs are
managed by the Trust.

[Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, |would like to know the amount
of money which has been given to this insti-
tution by the Central Government and other
institutions in the form of grant-in-aid during
the last five years and the extent of misuse of
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such funds in the setting up of a Gun factory
in Jammu and the construction of a studio at
~ Gurgaon. Have the Government received
any such complaints. The money meant for
the payment of salaries to the employees
and for the development of this research
centre, had been misused.

[English]

SHRI NILAMANI ROUTRAY: Sir,
complaints have been received, but we are
looking into it.

[ Translation]

SHRI MADAN LAL KHURANA: ltis a
general reply of the Government. My sub-
mission is that people have been staging
‘dharna’. | would like to know as to what
action has been taken against Shri Dhiren-
dra. | am clearly mentioning his name, as he
has defrauded this institution..... (Interrup-
tions)...

[English]

SHRI NILAMANI ROUTRAY: Sir, | beg
to submit that the Central Council for Re-
search in Yoga and Naturopathy (CCRYN)
and Central Research Institute for Yoga are
autonomous institutions which have been
registered under the Societies Registration
Act, 1860 and functioning under the control
of this Ministry and are exclusively financed
by the Government. Vishwayatan Yo-
gashram (VY) is also a registered society,
but it is a Private Trust owned by private
individuals and receiving grant-in-aid from
the Government.

[Translation)

SHRI MADAN LAL KHURANA:. Wr.
Speaker, Sir, my question has not been
replied. | had asked as to how much amount
of money had been given to this institution by
the Central Government during the last 5
years and what was the extent of misuse of
such funds by them and whether the Gov-

emment have received any complaints to
that effect.

[English]

SHRI NILAMANI-ROUTRAY: Sir, at
this moment, it is not possible to say as to
how much funds have been allocated. Re-
garding the administration, we have placed
a new senior official in charge of the Institute.

SHRI HARI KISHORE SINGH: Sir, this
is a very important question. The person
concerned had been misusing his connec-
tions in high places. This is not the question
of autonomy. | want to know whether the
Minister is aware that the funds have been
misused and will he get it enquired into?

SHRI NILAMANI ROUTRAY: Sir, the
hon. Member has asked for steps for taking
action so far as the two institutions that are
directly under the Government are con-
cerned. (Interruptions) Shri Brahmachari has
resigned from that.

[ Translation]

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, what purpose is served by his
resignation, he should be arrested. My ques-
tion has not been replied. My question was a
pinpointed one which sought the information
as to how much funds had been allocated in
the form of grant-in-aid to this institution and
how much of it had been misused by them....
(Interruptions)....

MR. SPEAKER: Hon. Member, please
sit down.

(Interruptions)
{English)

SHRIBALGOPAL MISHRA: Six, \wou\d
\ike to know trom the Hon. Minister through
you that whether he has received any com-
plaint from the employees of Central Council
for Research in Yoga and Naturopathy and
the Vishwayatan Yogashram... (Interrup-
tions)

if so, whether he will entrust the case to
the CBI to investigate the happenings and
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also to find out the actual funds allotted by
the Government and how much has been
misutilised by the Institute? (Interruptions)

SHRINILAMANI ROUTRAY: The hon.
Member has asked to hand over the case to
the CBI. I will look into the matter and, if there
is any report from the CBI, | will place the
report before the House. (Interruptions)

MR. SPEAKER: Order please.

The hon. Member has asked whether
the funds have been misutilised or not. The
Minister has assured that he will inform him
later on.

(Interruptions)

MR. SPEAKER: Next question. | have
gone to the next question.

Working Capital for Powerlooms

*322. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the Minister of TEX-
TILES be pleased to state.

(a) whether Union Government pro-
pose to provide working capital to power-
loom sector under refirancing scheme of
NABARD;

(b) if so, the details thereof and if not,
the reasons therefor; and

(c) the number of workers employed in
powerloom and handloom sectors?

[ Transiation)

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHR! SHARAD YADAV): (a) to
(c). A statement is laid on the Table of the
House.

STATEMENT
(a) Yes, Sir.

(b) The scale of finance to powerlooms
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under the refinancing scheme of NABARD is
as follows:

Variety of yarn Per loom scale of finance
Cotton Rs. 17,000/-
Polyester Rs.  26,000/-
Silk Rs.  24,000/-

(c) About 55.0 lakh workers are esti-
mated to be provided with employment by
the Powerloom sectorincluding weaving and
post weaving operations. According to the
recently conducted National Handloom
Census 1987-88, the total number of per-
sons engaged in preparatory and weaving
activities in the handloom sector is esti-
mated at about €5.33 lakhs.

SHR! SHANTILAL PURUSHOTTAM
DAS PATEL: Mr. Speaker, Sir, | would like
to know from the hon. Minister about the
amount of aid given to the powerloom sector
under the NABARD scheme and also the
number of persons working in that sector.
You have given the broad figures but | would
like to know the exact number of these
people and whether the Government pro-
poses to make some other improvements in
this scheme or proposes to introduce some
new schemes to replace the present one?

SHRI SHARAD YADAV: Mr. Speaker,
Sir, 1 would like to confirm the figures | had
given earlier. About 55 lakh workers have
been provided with employment there and
about 65 lakh persons have been engaged
in the activities connected with the hand-
loom sector. What | have said in my earlier
reply to the question was not mere an esti-
mate but the exact figure. Under the NA-
BARD scheme, we provide financial assis-
tance and also allow a rebate of 2 1/2 per
centinthe rate intereston it. We have formed
a task force under the control of the Textile
Commissioner. | am seized of all their prob-
lems. The registration of the powerloom
weavaer involved a number of problems. The
Government have now simplified the entire
procedure of registration. Mobilisation of
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working capital is one of the main problems.
Our department has been taking their prob-
lems very seriously. The problems of weav-
ers working in the powerloom sector are—
the problem of mobilisation of working capi-
tal or the continuance of supply at a fixed
price. We provide work to them with the
assistance of various financial institutions,
but that is not enough and | do agree that
more assistance should be provided to them.

[English]

SHRI MANDHATA SINGH: Mr.
Speaker, Sir, the hon. Textile Minister has
given us information about the workers inthe
powerloom sector. The hon. Minister has not
spoken a single word about the handloom
sector in his answer to part ‘C’ of the Ques-
tion. What is the situation in the handloom
sector?

[Translation)

SHRI SHARAD YADAV: Mr. Speaker,
Sir, | have already stated that handloom
weavers have to face much more problems
than those faced by the powerloom weav-
ers. Our Government have introduced a
number of schemes for them. We are con-
centrating on allthese things viz. the scheme
of modernisation of their looms, streamlining
the system of marketing of their products
and to get them fair and reasonable prices
for their goods. In our list of priorities, hand-
loom weavers are at the top: the number of
persons engaged in this sector is more than
those engaged in the powerloom sector, the
total number here is about 65 lakh. That is
the figure as it has been furnished by the
Ministry but | personally feel that their num-
ber is somewhere on a higher side. The
Government had been considering to re-
serve the manufacturing of a number of
tems for this sector and also to provide
facilities for the same. | have also told my
officials that the facilities meant for them do
not reach them properly, so it is their duty to
see as to how they should be helped. There
- are anumber of obstacles due to which they
cannot avail of the facilities meant for them,
a number of intermediaries are indulging in

CHAITRA 14, 1912 (SAKA)

Oral Answers 26

corrupt practices. We would take all these
things into consideration to find a way out in
their interest.

(English]

PROF.N.G. RANGA: The hon. Minister
has made a big speech butthe fact is that the
handioom weavers are in competition gen-
erally with those employed in powerlooms.
For a long time there has been this rivalry
and from the Central Government as well as
the State legislations, there have been ef-
forts made in several States especially in
Guijarat, Maharashtra and Karnataka also,
to limit the number of powerlooms in orderto
protect the handloom weavers. The import
of this question is that powerlooms should
further be strengthened by provision of capital
and on easy terms by the Central Govern-
ment. My hon. friend is new to this Ministry.
| appreciate his good intentions in favour of
handloom weavers and also in tavour of the
workers employed in powerlooms, who are
not even 1/10th of the total number of work-
ers employed in handioom. Therefore, may
| request my hon. friend and the Govern-
ment, the Department behind him, to study
this question of rivalry between these two
and ensure that no further encouragement is
given to the powerlooms to the detriment of
the handloom sector employees and their
demand for employment?

[Translation)

SHRI SHARAD YADAV: Mr. Speaker,
Sir, | agree with what Shri Ranga has stated.
Powerlooms had already been registered
before | took over the charge of the Ministry
and various types of looms have been facing
problems for a number of years. | am fully
aware that the section of Powerloom weav-
ers is new and so long the Handloom exists
it should not be included in the Powerloom.
The cotton growers were not covered under
the Textile industry earlier. Thus in view of
their large number, it is essentialto see as to
how they could be given protection. Hand-
loom weavers come at number two, Power-
loom weavers at three and then come the
textile industries. We should see that they
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cooperate with each other, and the difficul-
ties being faced by the Handloom weavers
should be removed. | do agree with your
views and share your sentiments in this
regard. | do not intend to deliver a speech in
this regard. | only intend to provide informa-

tion and | am saying all this with a sense of .

full responsibility and- authority. So far as
registration is concerned, their number had
already gone up before Itook overthe charge
of this Ministry. Their number is not very
large.

SHRI G.M. BANATWALLA: Mr.
Speaker, Sir, just how they had made a
mention of the rivalry going on between the
Powerloom and the Handloom sector. What
is appropriate is that there should be compli-
mentary understanding between the two,
but the fact is otherwise. We have encour-
aged Powerlooms during the last Five year
plan and also the Handlooms had been
encouraged to convert themselves into
Powerlooms. At the moment, when Hand-
looms are in the process of converting them-
selves into Powerlooms, it is all of a sudden
that the point of rivalry between the two has

“been propped up. Thus the whole matter
should be reviewed afresh to formulate a
policy in this regard that may give a separate
identity to the powerlooms so that it may not
be deterimental to the interests of Handloom
sector. The Government should come out
with aclear cut policy to specify as to howthe
problems of the Powerloom sector, could be
solved. it should also see that this sector has
a separate identity and gets proper aid, they
should be treated properly so that workers of
Powerlooms are not made to feel it that they
have been leftto starve. Today Handloom as
well as Powerloom sector is passing through
a phase of crisis. In these circumstances
Powerlooms should also be brought to their
size. It is not something appropriate that you
are encouraging Powerlooms with the provi-
sions of working capital for them. In re-
sponse to a question of Mr. Ranga, you have
stated that you also share his views and
sentiments.

So, certain things are not laid down in
the policy. As such | would like to know

APRIL 4, 1990

Oral Answers 28

whether the Government would like to de-
clare its policy with regard to powerlooms?

SHRI SHARAD YADAV: Mr. Speaker,
Sir, while replying to the questions put by
Shri Ranga, | found that there was no con-
frontation between the questions put by Shri
Banatwalla and ShriRanga. | already stated
that there are four major industries in the
country. Textiles is the biggest one. This
industry comprises of ten crore cotton grow-
ers, alarge number of handloom and power-
loom weavers and workers working in spin-
ning and composite mills of the textile indus-
try. | did not say that we would help hand-
loom weavers at the cost of powerloom
weavers. Nor did | say that powerloom
weavers were to be helped at the cost of
handloom weavers. | want to bring to the
notice of the hon. Member Shri Banatwalla
the fact that in India Powerloom factories
have been facing extinction one after the
other and a number of new industries have
been set up in their place. Textile weavers
whose number was indeed more have quit-
ted these sick mills.

SHRIG.M. BANATWALLA: They were
encouraged.

SHRI SHARAD YADAV: Mr. Speaker,
Sir, 1 donot agree to the statement made by
Shri Banatwalla. '

SHRI VIUAY KUMAR MALHOTRA:
Handlooms should be encouraged in place
of powerlooms.

SHRI SHARAD YADAV: What | mean
to say is this that there is no step-motherly
treatment with the powerloom sector. To
protect and strengthen the powerloom sec-
tor, the Government has already formulated
a scheme. The previous Government was
instrumental in issuingthe illegal registration
which were in vogue.

| agree that superior variety of compas-
ite cloth are being manufactured by power-
loom and handloom sectors both. There is
no confrontation of any sort between them. |
admit that whether it is the textile industry or
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- powerloom sector or handloom sector or
cotton growers everyone should work in
cooperation with each other. As such for the
developmer:! of textile industry, the Textile
Ministry should prepare such a textile policy
which helps the industry flourish at a rapid
- speed with the cooperation and concerted
efforts of all of us. In the field of export,
maximum foreign exchange for the country
can be earned through the expansion of this
sector. The garment industry contributes to
25 per cent of our total foreign earnings.
There exists full scope to further develop this
industry. Our effort would be to avoid the
situation of confrontation among these four
components of the textile industry to enable
them to flourish in their respective sphere
and earn maximum foreign exchange for the
country.

[English)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, it is not clear, as explained by the Minis-
ter also, thatthe Seventh Plan target of cloth
production in the mill sector was fulfilled to
the extent of less than fifty per cent andin the
handloom and powerloom sector to less
than eighty per cent. The per capita cotton
cloth availability in the country in the course
of the previous Government's rule has been
reduced to half as compared to the earlier
years of freedom. The question is that there
is a scope for improvement in all the sectors.
But, unfortunately, production is not picking
up in any of these sectors. My question,
therefore, is, apart from the faulty economic
policy pursued by the former Government, is
it due to the faulty textile policy that was
pursued by the previous Government?And
is it the intention of the new Government to
review the entire textile policy in order that
the handioom cloth fulfils the target and
powerloom sector also fulfils the target along
with the mill sector?

[ Translation)

SHRI SHARAD YADAV: Mr. Speaker,
Sir, avery interesting question has been put
to me by my learned colleague Shri Chatter-
jee. | want to bring this fact to his notice that
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due to earlier textile policy, a number of new
difficulties had cropped up. As | stated ear-
lier, a deliberate attempt was made to create
confrontation among the said four compo-
nents of the textile industry. As a result, all of
them tried to encroach upon the rights of the
another due to which people engaged in
handloom sector, powerloom sector and
textile mills had to suffer hardships. In view
of the hardships faced by the people, the
previous Government constituted the Abid
Hussain Committee. The committee was
asked to review the new textile policy and
suggest ways and measures to correct dis-
tortions and inconsistencies in the textile
policy and submit a report on the subject to
the Government. The report of the Abid
Hussain Committee has been received by
the Government and we are at present study-
ing it. As | said earlier that apart from the
recommendations made by the Abid Hus-
sain Committee, | earnestly desire that there
should be no hardship to the people due to
new textile policy of the Government since
this industry is the leading industry of the
country. It should be encouraged to flourish
to the maximum extent as it would in turn
open vast areas in the field of international
export. That is why it becomes all the more
essentialto promote the growth of this indus-
try. If improvements can be brought about
with the implementation of the recommen-
dations made by the Abid Hussain Commit-
tee, we would certainly not hesitate in imple-
menting the recommendations. If the recom-
mendations of the Abid Hussain Ccmmittee
serve our purpose, we will implement them.

[English)
Profit in C.C.I.

*324. SHRI RAVI NARAYAN PANI:
Will the Minister of TEXTILES be pleased to
state:

(@) the profit earned by the Cotton
Corporation of India during last three years;

(b) the steps taken by Government or
proposed to be taken to improve the condi-
tion of cotton industries as well as the condi-
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tion of cotton-growers; and

(c) the facilities proposed to be pro-
vided by Government to cotton growers in
the Eighth Five Year Plan?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). A statement is laid on the Table of the
House.

[ Translation)
STATEMENT

(a) The Cotton Corporation of India
incurred losses of Rs. 0.17 crores and Rs.
3.06 crores aftertaxes in 1986-87 and 1987-
88 respectively and earned a profit of Rs.
8.55 crores after taxes in 1988-89.

(b) Government has announced remu-
nerative support prices for cotton to ensure
reasonable return to growers after covering
cost of inputs. Cotton Corporation of India
have increased volume of purchases to ar-
rest downward trend in prices of such varie-
ties of cotton whose prices approach sup-
port levels. Government resorts to export/
import interventions whenever necessary to
stablise sharp fluctuations in the prices of
cotton keeping in view the interests of both
growers and consumers. Government have
set up an Intensive Cotton Development
Programme to improve production and pro-
ductivity of cotton in major cotton growing
States.

(c) The ICDP is proposed to be contin-
ued during the Eighth Five Year Plan to
provide assistance for production of certified
seeds, demonstrations, plant protection
measures efc.

[ Translation)

MR. SPEAKER: Paniji, would you like
to put any supplementary?

SHRI RAVI NARAYAN PANI: No, |
would not like to put any supplementary.
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SHRI SHARAD YADAV: All right. the
hon. Member is not willing to put any ques-
tion but | would like to say something on this
issue.

[English)

MR. SPEAKER: Question hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English)

Clearance for Construction of Tam-
nighat Road Between Poona and Dighe
Port

*289. SHRI A. R. ANTULAY: Will the
PRIME MINISTER be pleased to state:

(a) whether Central clearance has been
sought by the Government of Maharashtra
to their proposal for construction of Tam-
nighat Road between Poona and Dighe Port
in Raigad District of Maharashtra; and

(b) if so, the time by which clearance is
to be given?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

(b) The State Government was re-
quested to furnish information which has not
been received. Case, therefore, stands re-
jected for non furnishing of information by
the State Government.

Patel Commission on Eastern U.P.

*290. SHRI YADVENDRA DATT: Will
the PRIME MINISTER be pleased to state:"
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(a) the action taken by Union Govern-
ment on the report of the patel Commission
for the development of four backward dis-
tricts of Eastern Uttar Pradesh; and

(b) if no action has beentaken sofar, the
reasons thereof and the time by which
Government propose to take action on the
report?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). In
1962, the Planning Commission and the
Government of Uttar Pradesh appointed a
Joint Study Team, under the Chairmanship
of Mr. B.P. Patel, to report on the progress of
socio-economic development of four East-
ern districts of Uttar Pradesh and to suggest
measures for improvement. The action on
this Report has been taken by the Govern-
ment of Uttar Pradesh. Government of India
sanctioned specific assistance during the
year 1964-65 and 1965-66.

Commissioning of Kamini Research
Reactor

*291. SHRI R. N. RAKESH: Will the
PRIME MINISTER be pleased to state:

(a) whether Government's attention has
been drawn to the news item appearing in
the “Indian Express” dated 6 March, 1990
wherein it has been stated that “Kamini” a
mini research reactor being set up at Kal-
pakkam as a tool for studying the internal
structure of irradiated nuclear fuel, will be
commissioned by March, 1991;

(b) if so, the details therecf; and
(c) the funds allocated for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir

(b) Kamini is a new type of Research
Reactor fuelied with Uranium-233 which will
operate at low powers upto 30KW. The
neutrons from this Reactor will be used to
examinetheirradiatedfuelofthe Fast Breeder
Test Reactor (FBTR). This Reactor is lo-
cated in the Radio Metallurgy Laboratories
of IndiraGandhi Centre for Atomic Research,
Kalpakkam, where irradiated FBTR fuel is
examined.

{(c) R .nees Seventy lakhs have been
allocated for this purpose. This does not
include the cost of fuel and reflector which
are fabricated and supplied by Bhabha
Atomic Research Centre (BARC) as part of
its Research and Development activity.

Priority to Services Sector in Planning
Process

*293. SHRI INDRAJIT GUPTA: Wili the
PRIME MINISTER be pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry (FICC)
has submitted that the services sector be
given priority in the planning process in view
of its greater value addition, employment
generation and less requirement of capital;
and

(b) if so, Government's reaction to the
proposal?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir. No
such submission has been received by
Government.

(b) Does not arise.
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[ Translation)
Establishment Expenditure in States

*294. DR. LAXMINARAYANPANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a)the percentage of total revenuebeing
spent as establishment expenditure in Aiffer-
ent States annually;

(b) whether the Planning Commission
had called for this information from various
States while sanctioning grants/assistance
to them, and

(c) if so, the details thereof including the
purpose for which this information was
sought?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Such spe-
cific information for different States annually
is not available.

(b) and (c). No, Sir. In connection with
the assessment of financial resources of the
States, Planning Commission had called for
information from various States on expendi-
ture interalia on organs of State, fiscal serv-
ices, administrative services, pension and
miscellaneous general services. Central
assistance to State Plansin the form of block
loans and grants is allocated under the
modified Gadgil Formula approved by the
National Development Counrril, and expen-
diture on establishment * considered in
sanctioning grants/loaris .2 States.

[English)

Allocation for Minimum Needs Pro-
gramme

*295. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:
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(a)the quantumof allotment made during
the current year for the Minimum Needs
Programme;

(b) whether any survey or study was
made to ascertain the progress made under
the Minimum Needs Programme at the na-
tional level;

(c) if so, the details thereof; and

(d) whether the programme has been a
success in Andaman and Nicobar Islands?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The alloca-
tions under the Minimum Needs Programme
from the various sectoral outlays have not
been finalised as yet for the current year
(1990-91).

(b) No, Sir. There has been no survey or
study conducted at the national level to
ascertain the progress made under the
Minimum Needs Programme. However, the
performance under the Programme is re-
viewed from time-to-time.

(c) Does not arise.

(d) The performance under the various
components of the Minimum Needs Pro-
gramme in Andaman and Nicobar Islands
during the Seventh Plan period has been, by
and large, satisfactory.

Ezhimala Naval Academy

*296. PROF. K. V. THOMAS:

SHRI S. KRISHNA KUMAR:

Will the PRIME MINISTER be pleased
to state:’

(a) the progress made so far in the work
of Ezhimala Naval Academy, Kerala;

(b) the total expenditure incurred on the
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project so far; and

(c) the time by when this academy is
expected to be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) to (c). Approximately 1014
hectares of land have been taken posses-
sionof inhe Cannanore District of Kerala. An
Architect has been selected for the Project
on the basis of an all-India Design Competi-
tion. Various scientific studies at the site
have been completed. The selected Archi-
tect wili be required to draw up a Detailed
Project Report. The time schedule for the
implementation of the Project and other
details will be known only after the Detailed
Project Report has been prepared. The total
expenditure incurred by the Government of
India on the Project is nearly one crore of
Rupees till the beginning of March 1990.

Senior Pay Scale to Teachers of Ken-
driya Vidyalayas

*297. SHRIMATIGEETAMUKHERJEE:
Will the PRIME MINISTER be pleased to
state:

(a) whether senior scales of pay as
admissible to different categories of teach-
ers of Kendriya Vidyalayas have not yet
been extended in many regions:

(b) it so, the details of such regions; and

(c) the time by which these scales are
likely to be executed?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). Senior Scales of pay, as admissible to
different categories of teachers, have been
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extended to all regions of the Kendriya
Vidyalaya Sangathan (KVS) except for
Jammu Region. Effort is being made to ex-
tend them to Jammu Region as soon as
possible.

Appointment of Blind Candidates as
Lecturers in Delhi University

SHRI RAM SAJIWAN:
SHRI RAMASHRAY PRASAD
SINGH:

*298.

Will the PRIME MINISTER be pleased
to state:

(a) whether blind candidates were ap-
pointed as Lectures in Political Science in
colleges under Delhi University during the
last three years; and

(b) it so, the details thereof and if not, the
reasons for not appointing any one so far?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT(PROF. M.G.K. MENON):
(a) and (b). The information is being col-
lected and will be laid on the Table of the
Sabha.

Ex-Servicemen Working in Field Gun .
Factory, Kanpur

*299. SHRIM.V. CHANDRA SHEKARA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) whether the ex-servicemen working
in the Field gun Factory, Kanpur have been
given proper rehabilitation;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and



39 Written Answers

(d) the steps contemplated to rehabili-
tate them?

THE MINISTER OF STATE IN the
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). Yes, Sir. Ex-serv-
icemen re-employed in Field Gun Factory,
Kanpur are properly rehabilitated in terms of
general orders relating to fixation of pay etc.
issued by the Central Government which are
applicable to all posts under the Central
Government, including those is the Ord-
nance Factories. On such re-employment,
they are treated at per with other fresh en-
trants in the Organisation in matters relating
to service conditions including seniority and
promotion.

(c) and (d). Do not arise.

Battery Technology by Electro-Chemi-
cal Research Institute

*300. SHRI HANNAN MOLLAH: Will
the PRIME MINSTER be pleased to state:

(a) whether the Electro-Chemical Re-
search Institute, Karaikudi is trying to de-
velop a Battery Technology for mass con-
sumption; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). The Central Electro-chemical Re-
search Institute, Karaikudi has, interalia,
developed technology for the following bat-
tery systems for mass consumption:

1. Lead acid batteries-for use in auto-
mobiles, for starting, lighting and
ignition: in operatingcommunity TV
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sets, street lights in rural areas,
and solar photovoltaic pannels; for
emergency lights and low tempera-
ture operations. “herebatteries are
in commercial production.

2. Nickel cadmium sealed buttontypes
cells for application in electronic
power sources, rechargeable bat-
tery lights, electronic shavers, tape-
recorders, photofiash lights, video
recorders and video cameras.

The technology for following battery
systems are under development:

1. Lithium button cells for applications
in wrist watches, calculators, com-
puter memory devices etc.

2. maintenance-free lead acid batter-
ies for automobile industries, emer-

gency lighting etc.
Job Growth in Private Sector

*301. SHRIMATIGEETAMUKHERJEE:
Will the PRIME MINISTER be pleased to
state:

(a) whether any study has been con-
ducted about job growth in private sector vis-
a-vis its capital/investment growth;

(b) if so, whether the job growth in the
private sector has been commensurate with
its expansion; and

(c) it not, the steps contemplated by
Government to promote the growth rate of
jobs in private sector?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c).
Available information on gross demistic
capital formation and employment is as fol-
lows:—
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Management of Kendriya Bhandar and
Super Bazar

*302. SHRI RAM SAGAR (Saidpur):
Will the PRIME MINISTER be pleased to
state:

(a) the composition of Board of Direc-
tors of Kendriya Bhandar and the Super
Bazar;

(b) the top managerial posts in the two
Organisations:

(c) the difference, it any, between these
two organisations in respect of Board of
Directors and top managerial posts; and

(d) whether Government have received
representations from Employees Union of
Kendriya Bhandar for reduction in top man-
agement?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (d). The
Managements of Kendriya Bhandar and
Super Bazar are constituted as per their
respective bye-laws registered under Delhi
Cooperative Societies Act, 1972. Details of
the composition of its managements are as
inthe statement below. Top managerial posts
in the Super Bazar are General Manager,
Deputy General Manager, Controller of
Accounts & Finance, Chief Vigilance Officer
and Assistant General Manager. Kendriya
Bhandar's top management consists of
General manager, Secretary, Chief Accounts
Officer and Assistant General manager. In
August, 1989 Government had received
some representations from the Employees
Union of the Kendriya Bhandar to the effect
that the Kendriya Bhandar was becomir-
top heavy.
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STATEMENT

Composition of the Board of Directors,
Kendriya Bhandar

The Board consists of a Chairman and
14 Directors, 8 of who are nominated by the
Government and 6 are elected by its share-
holders. One post of nominated Director and
two of elected Directors are lying vacant at
present.

Composition of the Super Bazar Man-
aging committee

The Managing Committee of the Super
Bazar, Delhicomprise of 15 members, which
includes the President, the Vice-President.
According to an agreement entered between
the Super Bazar, Delhi and Government of
India, Government of India has nominated 9
members on the Managing Committee of
Super Bazar, Delhi. The remaining 6 are
required to be elected by the other share-
holders.

Extension of Ganga Action Plan

*303. PROF. RADHIKA RANJAN
PRAMANIK: Will the PRIME MINISTER be
pleased to state:

(a) whether the Ganga Action Plan is
proposed to be extended upto the Kapil Muni
Ashram at Sagar Island; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION. (SHRIMATI MANEKA GANDH]I):
(a) No, Sir.

(b) Does not arise.
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Expenditure on Development of Hindi
and Other Languages

*304.DR. SUDHIRRAY: Willthe PRIME
MINISTER be pleased to state:

(a) the expenditure incurred for the
promotion and development of Hindi during
the last five years; and

(b) the expenditure incurred for the
promotion and development of other major
Indian Languages. viz. Tamil, Telugu,
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Gujarati, Marathi, Bengali, Urdu, Assamese,
Oriya etc?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The expenditure incurred by the Central
Government for he promotion and develop-
ment of Hindi during the last 5 years in as
under:

1984-85 1985-86 1986-87 1987-88 1988-89
(Rs. in lakhs)
368.74 480.34 499.77 700.86 1016.02

(b) The expenditure incurred by the
Central Government for the promotion and

development of other Indian languages
during the last 5 years is as under:—

1984-85 1985-86

1986-87

1987-88 1988-89

545.39 652.34

837.68

801.56 938.88

Free Education to Children

305. PROF. VIJAY KUMAR
MALHOTRA: Will the PRIME MINISTER be
pleased to state:

(a)whether Government have been able
to provide free education to all the children
upto the age of 14:

(b) if not, the reasons therefor:

(c) whether Government propose to
undertake an in-depth study of the present
education system to provide free education
for maximum possible number of children of
the prescribed age: and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Education upto upper primary level,
which children generally achieve by the time
they are 14 years of age, is free in all schools
run by the State Governments. Other costs
of education, such as, textbooks, learning
material, uniforms etc. are borne by the
parents. In some States, textbooks, midday
meals, uniforms etc. are provided as incen-
tives.

(c) and (d). The Government have
decided to make a review of the present
Education Policy keeping in view, inter-alia,
the resolve to provide free elementary edu-
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cation for all children upto the age of 14
years. The modalities for the review are
being worked out.

River Development Authority

*306. SHRI SANAT KUMAR MANDAL.:
Will the PRIME MINISTER be pleasea to
state:

(a) whetherthe Commiitee setup by the
Department of Science and Technology in
1980 identified certain major rivers of the
country, other than the Ganges, as polluted:

{(b) if so. the names of those rivers:

(c) whether it is proposed to set up a
River Development Authority or a Ceniral
River Authority on the lines of the Central
Ganga Authority to take up this work:

(d) if so, the broad outlines of the project
as mooted; and

(e) the steps being taken to educate the
masses about the need to conserve and
protect from abuse the water as an essential
resource for health and welfare of humanity?

THE MINISTER OF STATE FORENVI-
RONMENT AND FORESTS AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI-
MATI MANEKA GANDHI): (a) and (b). The
Committee has stated that many of our rivers
are polluted due to discharpe of domestic
and indusirial wastewaters. The rivers have
nct been listed.

(c) and (d). A conceptual plan for estab-
lishment of a National River Authority of
India has been prepared. The Plan has
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broadly outlined the various components
such as scope, functions, organisational
framework, modalities of implementation,
etc.

{e) A number of activities for creation of
macs awareness regarding water pollution
~2ve been taken up amongst all sections of
the country’s population. These include
awareness campaigns, training programmes,
seminars, workshops, symposia and pro-
grammes on mass-media.

Clearance to Irrigation Projects of
Orissa

*307. SHRI BALGOPAL MISHRA: Will
the PRIME MINISTER be pleased to state:

(a) the details of the irrigation projects of
Orissa pending clearance under the Forest
(Conservation) Act, 1980 as on date;

(b) since when the projects have been
pending:

(c) the reasons in each case for non-
clearance by the Union Government; and

(d) the date by when these are likely to
be cleared?

THE MINISTER OF STATE FORENVI-
RONMENT AND FORESTS AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI-
MATI MANEKA GANDHI): (a) to (d). The
number of proposals of irrigation projects
received from the Government of Orissa
uptodate is 38. Out of these, 25 proposals
have been approved. The details of the
remaining 13 cases are shown in the State-
ment given below.
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National Scholarship for Study abroad

*308. SHRIMATICHENNUPATIVIDYA:
Will the PRIME MINISTER be pleased to
state:

(a) whether applications for the National
Scholarship for study abroad were called at
the end of January last year interviews con-
ducted in July/August and the results of the
same were published in December;

_(b) if so, the reasons for so much delay
in awarding these scholarships: and

(c) the details of the period for which
these scholarships were awarded and the
commencement of these research courses?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes; Sir.

(b) The reason for delay is that the
question of revising the income limit for eligi-
bility to the scholarships had to be examined.

(c) The periods of scholarships vary
between onetothreeyears, depending upon
the curses of study. The commencement of
the courses also vanes in individual cases,
depending upon the courses themselves
and the institutions where admissions are
secured by the scholars.

Transport Permit to Ex-Servicemen

“309. SHRI A. K. ROY: Will the PRIME
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(a) whether ex-servicemen are given
loans to purchase buses as a part of rehabili-
tation measures for ex-servicemen;

(b) whether ex-servicemen are given
loans to purchase buses as a part of rehabili-
tation measures for ex-servicemen;

(b) whether ex-servicemengetting loans
for buses are given road permits as a matter
of course; and

(c) if not, what measures are taken or
contemplated to co-ordinate the issue of
road permits so as to ensure that ex-service-
men are able to ply the buses for their
livelihood without coming in debt trap of loan
and interest?

THE MINISTER OF STATE IN THE

" MINISTRY OF DEFENCE (DR. RAJA

RAMANNA): (a) Yes, Sir. Ex-servicemen
are eligible to take loans for purchase of
buses under the SEMFEX—I Scheme (Self
Employment for Ex-Servicemen).

(b) and (c). The road permits are not
granted as a matter of course to the ex-
servicemen getting loan for buses, but are
regulated by the State Road Transport Au-
thority/Regional Transport Authority in ac-
cordance with the rules and regulations of
the State concerned.

However, in pursuance of the recom-
mendations of the High Level Committee on
‘Problems of ex-servicemen” some. State
Governments have made reservation in
favour of ex-servicemen for passenger bus

MINISTER be pleased to state: road permits as under:—
() Himachal Pradesh — 12-12%
(ii) West Bengal — 10%
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(i) Orissa

(iv) JEK

In addition, reservation in respect of
national permits ‘is also available for ex-
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() Mizoram
(i) Bihar
(1) Himachai Pradesh

(iv) Delhi

servicemen in some States such as:—

— 10%

— 10%

— 10%

— 10%

Since the grant of road-permits is under
the purview of State Government authorities
and the position differs frcm State to State, it
is expected that the ex-servicemen seeking
loans for buses would themselves simulta-
neously make necessary arrangements for
obtaining road permits from the concerned
State Government authortties. in cases of
genuine difficuity, the assistance the Rajya
Sainik Boards/Zila Sainik Boards is avail-
able tothem. Director General Resettlemerit
aiso looks into specific cases of difficulties
faced by the ex-servicemen in this regard
and takes up the matter with the State Gov-
ernment authonties.

[Transiation]

Action Plan for Improvement of Jhuggi
Jhonpris in Dethi

*310. SHRI HARIN PATHAK.: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

{a) whether the Delhi Development
authority has formulated any action plan for
improving the conditions of Jhuggi-Jhonpris
and slums in Delhi:

(b) it so, the salientfeatures thereof: and

{c)whetherthe plan will help in checking
the growth of slums?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yas. Sir.

(b) The action plan envisages reloca-
tion, in situ shelter upgradation and environ-
menta! improvement including rationalisa-
tion of layouts wherever possible.

(c) The policy of the Government is not
tc permit fresh unauthorised construction or
encroachment, through preventive action and
through the mechanism of the regional plan.

[English]
Garment Export Targets

311.SHRIMATIBASAVA RAJESWARI:
Will the Minister of TEXTILES be pleased to
state:

(a) the targets fixed for the export of
ready-made garments for the year 1990-91;
and
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(b) the schemes proposed to achieve
the targets?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
For readymade garments, an export target
of Rs. 3900 crores has been fixed tor 1990-
91.

(b) A statement is laid on the Table of
the House.

STATEMENT

The target is proposed to be achieved
through increased unit value realisation,
higher floor price for export. optimum utilisa-
tion of guotas, increasing expors to non-
quota countries and increase in non-quota
tems to quota countries. A large number o
garment manutfacturing machinery have beer
put under OGL to facilitate import whicn in
turn, will improve the quality of produce.
Under the new Import-Export Policy effec-
tive from 1st April, 1990 a new scheme for

import of allkinds of capital goods at conces- -

sional duty of 25% is being introduced which
will greatly help garment manutacturers to
modernise units. The policy has also libera!-
ised Rep benefits to garment exporters at
20% with full flexibilities. Tne appare! Exper:
Promotion Council has also conducted a
market survey of Latin American countries
Similar study of the East European Coun-
tries is proposed to be done during the year.
Also special Action Plans for improving
exports to Japan and Australia will be imple-
mented by the Appare! Export Promotion
Council. From the more long term point of
view, several schemes have been sanc-
tioned from out of Earnest Money Depcsit/
Bank Guarantee Forfeiture Fund which in-
clude, among other things, setting up an
Apparel Training Institute at Bombay a Labo-
ratory and Test Centre for cotton hosiery at
Tirupur.
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Jute Modernisation Fund and Jute
Development Fund

*312. SHRISATYAGOPAL MISRA: Wilt
the Minister of TEXTILES be pieased to
state: :

(a) the amount which has been released
so far, for the Jute Modernisation Fund and
Jute Development Fund, scheme-wise;

(b) whether Government have iound
difticulties in continuance of these schemes:
and

(c) if so, the plans proposed to over-
come the problems?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) A
tctal of Rs. 15.59 crores hac been released
through the financial institutions to jute mills
under the Jute Modernisation Fond Scheme.
Unde: the Special Jute Development Fund
Rs. 24.65 crores have been released so far.

(o) No, Sir. Both the Schemes are re-
viewed from time to time tc moenitor theiy
progress, with a view to speed up their
imalementation.

(¢’ The Government have set up on
January 18, 1990 a Commitiee of Officers of
the CentralGovernment, Goviof West Bengal
and Financial Institutions to review and
suggest measures for speedier and more
effective implementation of the Schemes.

Irregularities in Working of Five Star
Hotel at Barakhamba Avenue New Delhi

*313. SHRILOKANATH CHOUDHARY:
Willthe Minister of URBAN DEVELOPMEN
be pleased to state: : ‘

(a) whether Government have found
certain irregularities in the working of a five
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star hotel on P——akhaswa Avenue, New
Delhi; and

{) ¥ so, the detaiis thereo! and the

THE MINISTER OF URBAN DEVEL-
OPMENT (SHR1 MURASOLI MARAN): (a)
and (b). Certain irvegularities in the construc-
tion of the Buiding have come to notice. The
New Delhi Municypal Commiliee winch s
trols in the area has taken appropriate ac-
non.

Committee to Review List of Drugs

*314. SHRI K. MANVENDRA SINGH:
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased 1o state.

(2a)whether Governmert have apponted
an Expert Committee 1o review the kst of

category-l drugs:

{b) i so. the date of setting up of Com-
mittee and submission ot s report 10 Gov-
ernment;

(c) the name of drugs recommended by

Commiliee for inclusion under Caegory -

{d) whether list of recommended drugs
were not forwarded 0 the Adminisiralive

Mirsstry; and
(e) ¥ so, the reasons therelor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILLAMANI
ROUTRAY): (a) Yes, Su.

(b) 6.9.1988 and 8.11.1988.

{c) 10 (e). A statement is given below.

STATEMENT

The list of drugs recommended by the
Commattee is annexed. This st was not
forwarded to the Department of Chemicals &
Petro-chemicals. it was decded to set up a
Standing Committee to consider all matters
connected with the review of Drugs prices
Control Order, 1987. The Department of
Chemicals and Petro-Chemicals has accord-
ingly constituted the Standing Commitiee
and three Expert Groups by is order
5.2.1990.

Names of Drugs Recommended by Sidduqui Committee

. Malaria Contro!

Names of Drugs

1. Chloroquin

2. Amodiaquin
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(To drugs added viz.Sulfadoxin and Primaquin which did not figurein the D.P.C.O. 1987).

i T.B. Eradication 1.  Streptomycin
2. INH
3. Thiacetazone
4. Ethambutcl
5. Pyrazinamide
6. Sodium PAS

7. Ritampicin

(The Committee recommended that the drug Rifampicin may be reclassified tc
Category It when the production starts by fermentation technigue).

L. Filaria Contro! 1.  Diethycarbamazine.
(The drug already figures in Category | formulation).

V. Blindness/Trachoma Control 1. Vitamin A. b
2. Sodium sulphacetamide
3. Tetracycline
4. Tmmolol
5. Acetazolamide
6. Atropine
7.  lodoxouridine

8. Pilocarpine

(The Committee recommended deletion of Hydrocortiscne and Hemotropin from Cate-
gory | list of DPCO 1987 and instead reccmmended aaditicn of Vitamin A, Sodium
sulphacetamide and Timolol).

V. Leprosy Control
1.  Dapsone

2. Chiotazamine

3. Rifampicin
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(The Committee recommended that the drug Ritampicin may be reclassified to Category
it when the production starts by fermentation technique).

The Committee recommended following drugs for 4 additional Programmes which do not
figure in Category | fonnulations of D.P.C.O. 1987:—

1. STD
1. Penicillin
2. Tetracycline
3. Streptomycin
4.  Spectinomycin

5. Ceftriaxcne

6. Probenecia
H. UPI

1. DPT

2. 1T

3. Orai Polic Vaccine
4. BGC
5. Measles Vaccine
6. Mumps Vaccine
i Diarrhoeal Diseases
1. ORS (only as per WHO formuia).
v Family Welfare including MCH
1. Ferrus salts
2. Folic acid
3. Calcuim Lactate/Gluconate
4. Tetanus toxide

5. VitaminD.
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V. Aids No Drug

VL Goitre Control
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Todised Salt considered food and not drug.

Note:—

Beside the above, the Committee suggested

8 Complimentary durgs for Trachoma control and

3 Complimentary drugs for STD.

The Committee recommended 40 drugs for 9 Programmes.

Assistance to Jute Manufactuiing Units
in Bihar

*315. DR. SHAILENDRANATH SHRI-
VASTAVA: Willthe Ministerof TEXTILES be
pleased to state:

(a) whether Government propose to set
up an office of the Jute Manufactures Devel-
opment Council in Bihar to boost the Jute
Manufacturing Units of Bihar; and

(b} the assistance given by the JMDC in
1989-90 to the Jute Manufacturing Units of
Bihar Under the Internal Market Assistance
Scheme and External market Assistance
Scheme?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir.

(b) Only one application has been re-
ceived for disbursement under the Internal
Market Assistance Scheme by the Jute
Manufactures Development Council and is
being examined. No - ication has been
received under the . wal market Assis-
tance Scheme form Bihar.

Irrigation Potentials of Orissa
*316. SHRI GOPI NATH GAJAPATHI:
Will the Minister of WATER RESOURCES

be pleased to state:

(a) whether the irrigation facilities avail-

able in Orissa have lagged far behind the
national level;

(b) if so, the steps taken by Union
Government to provide additional irrigation
facilities in Orissa during the Seventh Five
year Plan period; and

{c) the total additional land in Orissa
brought under irrigation during that plan
period?

THE MINISTER OF STATE OF THE
MINISTRY OF WATERRESQURCES (SHRI
MANUBHAI KOTADIA): (a) Irrigation poten-
tial anticipated tobe created by the end of the
Seventh Plan in Orissa in 2.97 Million Hec-
tares, which represents about 50.3% of the
ultimate irrigation potential of the State.
Corresponding figure for the country in 70%.

(b) A number of major, medium and
minor irrigation projects are under construc-
tion. External financial assistance and Cen-
tral assistance is also made available to the
State.

(c) Additional irrigation potential antici-
pated to be created during the Seventh Plan
in Orissa is about 0.36 Million Hectares.

Food Processing Units in Rural Areas
*318. SHRI BALASAHEB VIKHE PA-

TIL: Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:
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(a) whether Government propose to set

up Food Processing Units on co-operative |

basis in rural areas of the country:

{b) it so. thekdetails thereof, including
joint venture, if any;

(c) if not, the reasons therefor; and

(d) whether any such units on co-opera-
tive basis are likely to be set up in Maharash-
tra State?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). While some schemes have been formu-
lated for providing support to the setting up of
Food Processing Units in the co-operative
sector, the Ministry of Food Fiocessing In-
dustries has no proposa! to directly set up
any such unit in the co-operat® 2 sector in
any State.

Mahabir Colliery Disaster

*319. SHRI INDRAJIT GUPTA: Will'the
Minister of LABOUR be pleased to state:

(a) whether Government had conducted
an inquiry into the disaster at Mahabir Ccol-
liery of the Eastern Coalfields on 12 Novem-
ber, 1989;

(b) if so, the outcome thereof:;

(c) whether the management of the
Colliery had complied with the recommen-
dations of the Gugnani Committee and per-
mission was obtained from intérnal Safety
organisation, Eastern Coalfields Ltd. or the
Director General of Mines Safety to work in
the Colliery; and

CHAITRA 14, 1912 (SAKA)
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(d) if not, the action taken against the
guilty officials?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). An inquiry was conducted by the
Directorate General of Mines Safety under
Section 23 of the Mines Act, 1952 into an
accident which occurred at Mahabir Colliery
of the Eastern Coalfields Limited on 13-11-
1989. The inquiry revealed that the accident
had occurred as a result of inrush of water
from an abandoned shaft connected to an
upper seam, both of which were water-
logged, into a seam where development
work was in progress. The area attracted the
provisions of Reguilation 127 (3) of the Coal
Mines Regulations, 1957 which lays down
that the management shall obtain permis-
sion from the Directorate General of Mines
Safety tor working within 60 metres of dis-
used or abandoned water-logged working.
The inquiry revealed that the management
had not obtained permission trom the Direc-
torate General of Mines Safety for working in
the area. The inquiry also indicated that the
management had not also complied with the
provisions of regulation 127(6) which re-
quires drilling of advance bore-holes while
working within 60 metres of water-logged
workings.

The Central Government have decided
to appoint a Court of Inquiry under section 24
of the Mines Act, 1952 to undertake a com-
prehensive inquiry into the causes of and the
circumstances attending the accident. The
Court of Inquiry would, inter alia, examine
the role and the functioning of the Internal
Safety Organisation as well as compliance
with other recommendations of the Gugnani
Committee relevant to the causes and the
circumstances in respect of the accident.
The question of taking action against any
person will be examined on receipt of the
report of the Court of Inquiry.
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[ Transéation]
Pay Commission for Uniform Wage
Policy

*323. SHRI MITRA SEN YADAV: Will
the Minister o LABOUR be pleased to state:

(a) whether Government are consider-
ing to appoint a Pay Commission to enforce

Uniform Wage Policy throughout the coun-

try: and

(b) the steps being taken by Govern-
ment to check recurrence of strikes due 1o
. discrimination in wages?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) No, Sir.

(b) The Centra! and State Governments
maintain a close watch cn the industrial
relations situation. The Industrial Relations
Machineries at the Centre and the Siates
take steps to recuce industriai conflicts and
minimise the incidence of strikes through
preventive mediation, conciliation and arbi-
tration,

{English]

Urbar Consumer Cooperatives in
Orissa
*325. SHRI BHAJAMAN BEHERA:
SHRI ANAD! CHARAN DAS:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

APRIL 4, 1990
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(a) whether proposals to develop Urban
Consumer Cooperative Stores were invited
from the States;

(b) if s0, the details thereof including the
number of proposals received, State-wise
and number of them sanctioned so far; and

{c) whether it is a regular practice?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRINATHU RAM MIRDHA): (
a) Yes, Sir.

{b) and (c). The proposals to develop
urban consumer cooperative Stores under
Centrally Sponsored Scheme tfor develop-
ment of Urban Consumer Cooperatives are
invited from all the States every year. The
scheme has three aspects:

i) Development of Consumer Coopera-
tives;

i) Rehabilitation of sick Consumer
Cooperatives; and

i) setting up of Consumer Industries in
Cooperative Sector.

The scheme is being continued in Eighth
Five Year plan. A list of the proposals re-
ceived and sanctioned during the financial
year 1989-90 is given in the attached state-
ment.

STATEMENT

Statewise Details of Proposals Received and Proposals Approved During 1989-90.

Code Name of the State/U.T.
No.

No. of Proposals
proposals approved
-received for assistance

1. Andhra Pradesh

Ty

8 ‘ 5
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Code Nameof the Stale/V.T. No.of Proposals
No. | proposals approved
received for assistance

2.. Arunacha Pradesh - .

3.  Assam 3 .
4. Bihar 4 -
5. Gujarat 2

6. Goa | -
7. Haryana - -

8. Himachal Pradesh - -

9. Jammu & Kashmir 1 1
10. Karnataka i0 4
11. Kerala 6 -
12. Madhya Pradesh 3 -
13. Maharashtra 12 -
14.  Manipur 1 _ 1

15. Meghalaya - -

16. Mizoram 1 -
17. Nagaiand - . .
18. Orissa | 3 -
19. Punjab .
20. Rajasthan 20 4
21.  Sikkim o -
el Tamil Nadu 12 _ 6

23. ‘pura
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Code Name of the State/U.T. No. of Proposals

No. proposals approved

re_ceived for assistance

24. Uttar Pradesh 4 3

25. West Bengal 10 2

26. A & N Isiands - 1

27. Chandigarh

28. D & N Haveli

29. Delhi ]

30. Daman & Duu ’ -

31. Lakshadweep -

32. Pondicherry

Total: B 110 27 o

N.B. Remaining Proposals are pending
for want for requisite information from the
State Governments.

Cases Pending in Industrial Tribunals
and Labour Court

*326. SHRI INDRAJIT GUPTA:
SHRI R. N. RAKESH:

Will the Minister of LABOUR be
pleased 1o state:

(a) the number of cases pending before
various industrial tribunals and labour courts
including the industrial-cum-labour courts,
State-wise;

(b) the number of case pending for more
than three years, State-wise; and

(c) the reasons for delay in the.

-

posal and the steps proposed to be taken for
the early disposal of the pending cases?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) According to information available, as on
the 30th June, 1989, the number of industrial
disputes and applications pending before
the Industrial Tnbunals and the Labour Courts
of the Central Government, the State Gov-
emments and the Administrations of the
Union Territones was 3.29 lakhs. Statements
showing the pendency of industriai disputes
and applications in the state sphere and the
Central sphere are given at attached state-
ment-|

(b) A statement showing the information
on the number of cases pending upto one
year, between one year and two years, be-
tween two years and three years and for
more than three years in the Tribunals and
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following:

the Labour Courts set up by the State Gov-
emments and the Administrations of the
Union Territories, to the extent available, as
wel as that in respect of the Central Govemn-
ment Industrial Tribunals-cum-Labour Courts
are given in attached statement-li

(c) The reasons identified generally for
delay in disposal of these cases are. inter
afia, heavy work load, occassonal vacan-
cies in the posts of Presiding Otficers, proce-
dural impediments such as absence of ad-
vocates. adpurnments for turnishing infor-
mation, stay orders of supencr courts, or
attempt 10 make an out of coun settlement,
-efC.

The steps in hand tor expediting adjudi-
cation of industrial disputes are inter-alia the

()

(i)

(m)

(1v)
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improving and strengthening of
Concikation Machinery so that a
larger number of cases are settled
at the concihation state;

Expeditious filling up of vacancies
in the posts of Presiding Officers of
the Labour Courts and the Indus-
mal Tribunals:

Sefting up of addiional Labour
Ccurnts and Industria! Tnbunals as
appropnate:

Holding of Lok Adalats, where
possible.
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Prices of Ayurvedic Drugs

*327. SHRIA. VWAYARAGHAVAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state the steps
taken by Government to bring down the
prices of Ayurvedic medicines?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! % AMANI
ROUTRAY): Presently, the Union Govern-
ment do not have any mechanism for price
control on Ayurvedic medicines.

Central Government Quarters in Tamil
Nadu

*328. SHRIP.G. NARAYANAN: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of Central Government
residential quarters in Tamil Nadu, city-wise
and type-wise;

APRIL 4. 1990
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(b) the ration of number of quarters in
each type to number of Central Government
employees in those cities;

(c) whether Government propose to
construct more quarters in those cities; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
and (b). In Tamil Nadu, general pool accom-
modation controlled by the Directorate of
Estates is available only in Madras. The
details about demand, availability and type-
wise percentage of satisfaction ason 31-12-
89 is given in attached statement-1.

(c) and (d). The programme for con-
struction of quarters by the Central Govemn-
ment in Tamil Nadu is given in attached
statement-Il.
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[ Translation}

Supply of Quality tems to Consumers |

*329. SHRI GANGA CHARAN LODHI:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased 1o state:

(a) whether Government's attention
has been drawn 1o the news-item published
in the ‘Jansatta’ dated 10th December, 1989
under the caption “Ration ki dukano se sab
pareshan” highlighting the reaction of con-
sumers towards functioning of Fair Price
Shops in Delhi;

(b) it so, the reaction of Government
thereto;

(c) the steps being taken by Govern-
ment to ensure timely supply of quality
essential items to consumers from ration

shops; and

(d) the time by which the results are
likely fo be achieved?

MINISTER OF FOOD AND CIiViL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) Yes, Sir. )

(b) to (d). Delhi Administration distrib-
utes nearly 1 lakh metric tonnes of rice,
wheat, sugar and edible oils, through over
3500 fair price shops, among more than 20
lakh card-hoiders every month. While there
may be short-comings in an operation of this
magnitude, the benefits provided by this
system, especially to the poorer sections,
cannot be overfooked. Continuous efforts to
strengthen and streamiine the system are
made.

Some of the measures adopted by Dethi
Administration to secure timely supply of
good quality tems are door-step delivery of
these items to the Fair Price Shops, check-
ing of quality of the items before delivery to
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these shops, frequent inspections to check
malpractices etc.

Village Health Guides

*330. SHRI PYARELAL KHANDEL-
WAL: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of village heaith
guides in the country;

(b) whether Government propose to
bring them at par with the Class IV employ-
ees and if so, when; and

{c) whether medicine kits are issued to
these public health guides and if not, the
reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! NILAMANI
ROUTRAY): (a) Based on the information
received from the States/Union Territories,
the total number of trained Vilage Heakh
Guides ason31.9.1989 isreportedly 410062.

(b) Thére is no such proposal.

(c) Supply of medicines kits was dis-
continued €ffective from 1.7. 1986 mainly on
account of financial constraints. There is a

proposal to revive the supply of kits to Village
Health Guides.

[Englsh]

Appointments in Senior Positions of
Government

3049. SHRIHARADHAN ROY: Willthe
PRIME MINISTER be pleased to state:

(a) whether Government are aware that
a lot of appointments in several senior posi-
tions of Government of India were made in
the past in which Union Public Service
Commission (UPSC) recommendations were
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not accepted; and

(b) if so, the number of such appoint-
ments made during the last three years,
year-wise?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).

The number of cases of appcintments to
Group ‘A’ and Group ‘B’ posts under the
Government of India in which the recom-
mendations of the Union Public Service
Commission were not accepted by the
Government are negligible compared to the
total number of such recommendations made
by the UPSC. The figures relating to the last
three years are given below:-

Year No. of recommendations No.of cases of non-acceptance
~ about appointments made of the recommendation of UPSC
by the UPSC in respect of such appointments
1985-86 11,523 - 9
1986-87 12.179 25
1987-88 11,769 17
1988-89 UPSC Report not yet published.

Cut n import of Electronic Goods

3050. SHR! JANAHARDHANA
POOJARY: Will the PRIME MINISTER be
pleased fo state:

(a) the amount spent in 1988 and 1989
on import of kits, components and other
inputs of electronic industry; and

(b) the steps taken to cut imports and
give impetus to indigenous development of
component sector?

THE MINISTER OF STATE IN THE
MINISTRY Of SCIENCE AND TECHNOL -
OGY AND THE MINISTER OF STATE IN
THE DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The estimated imports of components
and other inputs for electronic industry dur-

ing 1988-89 and 1989-90 are as under:-

1988-89 - Rs. 1745 crores

1989-90 - Rs. 2000 crores

(b) Government has taken the following

steps to promote development of compo-
nent industry in the country:

- Electronic component industry has
been delicensed.

- Foreign collaboration has been
allowed liberally.

- Electronic Component Industry has
been exempted from dlearance
under Section 22A or the MRTP
Act.

Most of the inputs required for
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manufacture of electronic compo-

nents are available at concessional
customs duty.

Tools, dies, moulds are available at

concessional customs duty.

Large number of capital goods are
permitted for import under OGL.

Capital goods under project im-
port/substantial expansion attract
concessional customs duty. Alarge
number of capital goods required
for modernisation/balancing also
attract concessional customs duty.

As a result of these steps, an invest-
ment of about Rs. 1100 crores has been
made in the component sector during the Vi
Plan and the share of imports. in the total
component requirement within the country in
terms of percentage has started showing a
declining trend.

Population Below Poverty Line in
Andhra Pradesh

3051. SHRI RAJAMOHANA REDDY:
Will the PRIME MINISTER be pleased to
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state:

(a) the number and percentage of per-
sons living below the poverty line in the State
of Andhra Pradesh vis-a-vis other States;

(b) whether there is any time bound
programme under consideration of Govern-
ment to bring more persons above the pov-
erty line in the State of Andhra Pradesh; and

(c) if so, the details thereotf?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A state-
ment is given below.

(b) No, Sir. There is no such time-bound
programme of the Government of India in
respect of particular States.

(c) Does not arise.

STATEMENT

1. Percentages and number of persons
below poverty line, State-wise, are presented
below for the year 1987-88 (Provisional):
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2. These calculations are based on the
provisional results of 43rd Round of National
Sample Survey data on household consumer
expenditure.

3. State-wise poverty ratios have been
estimated using the same methodology as
was used atthe time of the formulation of the
SeventhFive YearPlan. Sincethen, anumber
of issues have been raised about the meth-
odology of poverty estimation and these
issues are being considered by an Export
Group headed by Dr. D.T. Lakdawala.

4. The estimates presented here are
tentative and are likely to get revised in the
light of the recommendation of the Export
Group. Finalisation of the resuits of 43rd
Round by the National Sample Survey Or-
garisation mav also necessiate some
changes in the estimates.

5. Numbers of poor have beer est-
mated using the projected population as on
tstof March, 1988.

Forest Land Affected by Pooyamkutty
Hydel Power Project in Kerala

3052. SHR!I MULLAPPALLY RAMA-
CHANDRAN: Willthe PRIME MINISTER be
nleased to state:

(a) the extent of forest land estimatedto
be submerged/affected by the Pooyamkutty
hydel power project in Kerala:

(b) whether final sanction has been
granted to this project:

(c) whether any representation against
permitting this project has been received by
Government: and

(d) it so, the decision of Government
thereon?
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THE MINISTER OF STATE IN THE -

MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b}. The total forest land likely to be
aftected by the Pooyamkutty Hydel Project
is 30C1. 8 ha and the project has been
rejected from the forestry angle in Decem-
ber, 198€.

(c) Yes, Sir.

(d) Dces not arise.

Recomn 2ndation of Gujaral Committee

3053. SHRIBHAGEY GOBARDHAN:
SHRI! CHOKKA RAO:

Will the PRIME MINISTER be pleased
to state:

(a) the details of the recommendations
of Gujarai Committee on Urdu Language,;

(b) whether Government have agreed
to accept all these recommendations; and

(c) if so, howtar this step will encourage
Urdu language in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
A summary of the recommendations of the
Gujral Committee for Promotion of Urdu is
presented in the attached statement.

(b) and {c). Some of the recommenda-
tions of Gujral Committee have already been
implemented by the Central Government as
per statement presented in Annexure-il. The
Government have set up a Committee to
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examine implementation of the recommen-
dations of the Gujral Committee. The steps
taken by the Government are meant to
encourage the Urdu language.

STATEMENT-

Statement referred to in reply to part (a) of

Lok Sabha Unstarred Question No. 3053

for 2.4.90 by Shri Bhagey Gobardhan and

Shri Chokka Rao regarding recommenda-
tions of Gujral Committee

Short Summary of the recommendations
of the Gujral Committee for promotion of
Urdu

(Figures in brackets at the end of each
para refer to the relevant paragraph (s) of
the Report of the Committee)

1. The States and the Union Territories
should take action under Article 345
of the Constitution for providing safe-
guards for the linguistic minorities in
the State Acts on Official Language-
(s) and specify comprehensively in
the Acts themselves the areas and
purposes for which the State con-
cerned decides to allow the use of the
Minority language. (3.60)

2. The Centre should ensure effective
and comprehensive implementation
of the safeguards for the linguistic
minorities by the States and the Un-
ion Territories. (3.60)

3. State level committees should be
appointed under the Chairmanship of
the Chief Minister concerned to look
intothe grievances of the Urdu speak-
ing public in the light of the recom-
mendations of the Meeting of the
Committee of Vice-Chairman of Zo-
nal Councils, held in November, 1961.
(4.56)
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The existing arrangements for teach-
ing Urdu at the primary stage are
inadequate. The Education Depart-
ments of the States, Union Territories
and local authorities should, in the
light of Article 350-A of the Constitu-
tion, make necessary arrangements
for the teaching of Urdu at the primary
stage for the benefit of those who
claim it as their mothertongue. (4.123)

At present, facilities for education
through the medium of Urdu at the
primary stage are to be provided in
institutions where there are 10 stu-
dents in a class or 40 in the school as
awhole. Thisformula has been found
inadequate to.meet the needs of the
Urdu Speaking people. In substitu-
tion of this formula, it is recommended
that:— ‘

i) Where is an area speakers of
Urdu constitute 10 per cent or
more of the total population, one
or more Urdu medium primary
schools should be set up accord-
Ing 10 need. Such schools need
not be exclusively of one me-
dium. Etforts should be made to
keep Urdu and non-Urdu me-
dium students atthe same school
to avoid segregation.

i) In an area where Urdu speaking
people constitute less than 10
per cent of the total population,
an Urdu teacher should be pro-
videdin such schools as are likely
to get a minimum of ten Urdu
speaking students. This likeli-
hood should be determined on
the basis of the population of
Urdu speaking children of school
going age inthe areaconcerned.

i) For immediate purposes, bilin-
gual teachers may be appointed
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in schools mentioned in (ii) above.
The existing teachers in such
schools may also be given in-
centivas to learn Urdu addition-
ally. (4.132)

At the secondary stage of education,
the present formula, which requires
the enrolment of 15 students belong-
ing to a panticular linguistic minority in
each class and 60 in the last four
classes before the facility of studying
inthe minority language concerned is
provided has presented a number of
hurdles in actual practice. In substitu-
tion of this formula. it should be pre-
sumed that 2/3 of the students leav-
ing primary schools would be desir-
ous of moving on to the next stage of
education. Urdu medium sections in
the existing secondary schools should
be provided on this basis and Urdu
knowing teachers appointed in antici-
pation of students offering Urdu as
medium. The emphasis should be on
students studying through different
media in the same school.

In the case of higher secondary

schools in cities having concentration
of Urdu speakers, one Urdu medium
higher secondary school may be
opened for every Group of 8 to 10
primary schools. (4.195 and 4.202)

State Governments should help such
Urdu medium higher secondary
schools as are run by linguistic mi-
norities themselves in raising their
standards of teaching. (4.197)

The pre-conditions, if any, for permit-
ting the setting up of Urdu medium
higher secondary schools and sec-
tions privately should be relaxed in
favour of the linguistic minorities set-
ting up such schools or sections, and
the procedures so simplified that the
required permission is granted within
two months of the date of application.
(4.198)

The Three Language Formula enun-
ciated in the Resolution on National
Policy on Education 1968 should be
modified as follows:—

In Hindi Speaking States

Present Formula Proposed Formuia
(i) Hindi (i) Hindi
(with Sanskrit as part of a Composite
course);
(iy English (i) Urdu or any other modern Indian Lan-

(hii)

Modern Indian Language (Pretferably
one of the Southern languages)

(iii)

guage excluding (i) and;

English or any other modern
Eurcpean language.

-

In Non-Hindi Speaking States

Present Formula

Proposed Formula

(i)

Hindi

(1)

Regional language;



Written Answers APRIL 4, 1990 Written Answers 128

127
Present Formula Proposed Formula
() English (i) Hindi;

(i)

Regional language

(i)

Urdu or any other modern indian lan-
guage excluding (i) and (ii); and

English or any other modern European
language.

The non-Hindi speaking States may also

adopt, as an alternative. the following for-
mula being implemented in Andhra Pradesh
for the Urdu speaking population:

(i) Urdu and Hindi (a2 composite

course).

(i) Regional language: and

(i) English or any other modern Euro-

10.

11.

12.

pean language. (4.240 and 4.241)

Student whose mothertongueis Urdu
should learn Hindi and those whose
mother tongue 1s Hindi should get an
opportunity to learn Urdu. (4.242)

Candidates whose mother tongue is
Urdu should be assured of admission
10 teachers’ training institutions so
that enough teachers become avail-
able who can teach different subjects
through the medium of Urdu. (4.276)

For the training of Urdu language

teachers it is recommended as fol-
lows:

(i) Immediate and effective steps
should be taken to ensure ex-
pansion of training facilities in
the States 10 cope up with the
demand for trained Urdu teach-
ers.

13.

14.

15.

(iy AndhraPradesh, Bihar, Gujarat,
Karnataka, Madhya Pradesh,
Maharashtra, Rajasthan, Uttar
Pradesh and West Bengal should
set up centres for giving concen-
trated shortterm courses for Urdu
teachers. These courses should
be sponsored and financed by
the Central Government.

(i) In other States, Urdu medium
Section may be opened in exist-
ing training centres. The Central
Government may also set up
centres for such States collec-
tively at suitable places.

(iv) A quick survey should be con-
ducted by the State Governments
to assess their requirements of
Urdu teachers for the different
stages of education as against
the available number. (4.286)

" The State Governments should en-
sure that all textbooks in Urdu meant
for schools are made available in the
market well before the beginping of
the academic session. (4.323)

The machinery for the distribution of
Urdu textbooks should be toned up
by the State Government. (4.324)

In view of the steep rise in the cost of
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16.

17.

18.

19.

20.

21.
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production, the Government may
consider subsidising production of
Urdu textbooks. (4.323)

It is necessary for the State authori-
ties to examine carefully the books
produced by private publishers as
also by other States, to see if they
fully satisty the requirements of the
State concerned. (4.326)

The grades of pay cf Urduteachersin
the schools run by Government or
local bodies shouid be the same as
those of teacher with equivalent
qualifications in other subjects. (4.327)

One Joint Director (Urdu) should be
appointed in the States and Union
Territories which have sizeable Urdu
speaking population. These officers

should essentially be Urdu knowing.
(4.329)

In such States as have a sizeable
Urdu speaking population and where
centres for adult education are being
run, classes for teaching Urdu also
should be opened. (4.330)

The State authorities should persuade
at least one university in Andhra
Pradesh, Bihar, Haryana, Himachal
Pradesh, Karnataka, Madhya
Pradesh, Maharashtra, Punjab and
West Bengalto start correspondence
courses in Urdu. (4.332)

In school and college libraries, books
should be properly maintained and a
catalogue prepared. Urdu knowing
staff should be appointed to lookafter
the Urdu sections of the libraries.
Assistance of existing Urdu teachers
in the institutions concerned may be
taken in this matter and some incen-
tives given to them for the extra work.
(4.336)
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The State Governments should en-
sure that substantial allocations are
made for the purchase of Urdu books
for schools and coliege iibraries.
(4.337)

The State and university libraries in
the States should have a modern and
updated collectionof Urdu books, and
the staff inthese libraries should have
a complement of Urdu kncwing per-
sons. (4.338)

Facilities for teaching of Urdu should
be provided in the universities and
colleges located in areas with a size-
able Urdu speaking population.
(4.340)

To promote higher research in Urdu
literature and language, two Urdu
research institutes, one in the North
and the other in the South should be
established with adequate library
facilties. Fellowships should be cre-
ated at the research institutes on the
pattern of these in similar institutions.
(4.357, 4.359 and 4.360)

Financial assistance and other facili-
ties should be provided to Jamia Milia
Islamia, New Delhi, for graduate and
post-graduate studies through tne
Urdu medium. (4.368)

At least one college should beset up
in each State for making Urdu a
medium of instruction upto the gradu-
ate level. (4.369)

The Bureau for Promotion of Urdu
should be suitably strengthened and
assigned the task of coordinating and
monitoring the work of Promotion and
development of Urdu at the Centre
and in the States in the field of educa-
tion. (4.370)
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29. The Un‘ion Government and the State

30.

31.

32.

Chief Minister have already agreed to
provide certain facilities to a particu-
lar linguistic minority residing in pock-
ets where such a linguistic minority
constitutes 15% or more of the total
population of such pockets. In the
sphere of administration generally,
the minimum percentage mentioned
above for languages like Urdu should
be broughtdown to ten. (5.55)

Translation Cells/Bureaux for trans-
lation into Urdu of laws, regulations,
petitions etc. do not exist in most
States, and where they exist in nu-
cleus form, as in Andhra Pradesh,
Uttar Pradesh, Bihar and Maharash-
tra, they are ineffective for want of
adequate staff. Translation Cells/
Bureaux shouid be set up atthe State/
District headquarters and elsewhere
as necessary, with adequate staff so
that apart from undertaking transla-
tions mentioned above, replies in Urdu
could also be sent. With a view to
economy, however, incentives may
also be offered to the non-Urdu know-
ing staff to learn Urdu for manning
these Cells/Bureaux. (5.77)

The right of every person to submit a
representation to Government in any
of the languages used in the Union or
the State concerned forthe redress of
grievance is recognised under Article
350 of the Constitution in absolute
terms. The rightto re .ive areply in
the same language ..+ ichaletteris
addressed to the Government has
also been administratively recog-
nised. These rights should be fully
respected. (5.98)

In the Hindi speaking States, knowl-
edge of Urdu should be made com-
pulsory for those who have to admini-
ster at various levels. (5.99)
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33. Administrators should be acquainted

34.

35.

36.

37.

with the local minority languages.
Incentives should be given to officials
to learn at least one minority lan-
guage of the State. In Hindi speaking
sates in particular, officers shouid be
acquire knowledge of Urdu also, and
officials knowing both Hindi and Urdu
should be suitably rewarded. (5.100,
5.101, 5.111)

Arrangements for the training of Urdu

. typists are lacking in most of the

States. These States should, there-
fore, set up or subsidies centres for
training in Urdu typing and stenogra-
phy. Related with this suggestion is
the shortage of Urdu typewriters in
the country. To overcome the short-
age, licences for import of Urdu type-
writers should be given liberally and
the question of manufacturing such
typewriters in the country should also
be examined. (5.102, 5.104 and
5.105)

Candidates for State services should
be permitted to take the relevant
examinations in all languages in-
cluded in the Viiith Schedule. (5.108)

Where in a State or a district, 10% or
more of the total population speaks a
language other than the local official
language, such a minority language
should also be recognised as a
medium of examination for recruit-
ment to the State or district level serv-
ices, as the case may be. (5.109)

Lack of knowledge of the official lan-
guage of a State should not be a bar
1o entry into State services; but candi-
dates who do not know the official
language may be required to pass a
departmental test in the official lan-
guage subsequent to appointment.
(5.152)
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The Ministry of Law and Justice should
arrange for early translation of Acts
etc. into Urdu inter-alia through the
agency set up by the Jammu & Ka-
shmir Government for this purpose. If
necessary adequate funds should be
made availableto ensure this. (5.162)

Arrangements should be made, par-
ticularly at the district and lower lev-
els, for translation into the local office
language of the documents filed in
courts in Urdu; and in hard cases, the
financial burden of such translation
should be borne by the authorities
and not by the party concerned.
(5.163)

In some States, copies of old docu-
ments written in Urdu are being is-
sued in Devangri. Such copies should
be made available in the script in
which the original is written. (5.164)

The question of the use of Urdu by
legislators and publication in Urdu of
agenda papers etc. of the Legisla-
ture, may be discussed by the Central
Government with the Chief Ministers
and Speakers concerned. (5.175)

Electoral Rolis should be published in
Urdu also in all areas where Urdu
speaking public comprises 10% or
more of the total. (5.179)

Court notices in certain States ap-
pear in Urdu newspapers in Dev-
nagari script. Such notices should be
published in Urdu script. (5.180)

Post and Telegraph forms, including
moneyorder forms, should be printed
in Urdu in large quantities and made
available in areas which have anUrdu
speaking population of 10% or more
of the total. (5.186 to 5.188)
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The P&T Department should make
available public notices in Urdu also .
accordingtothe 10% populationnorm
suggested by the Committee and in
the light of the principles iaid down by
the Ministry of Home Afiairs for trans-
lation of notice etc. for pockets with
concentration of linguistic minorities.
(5.189)

The names of Railway stations should
be displayed in Urdu aiso in Andhra
Pradesh, Bihar, Haryana, Himachal
Pradesh,Jammu & Kashmir, Madhya
Pradesh, Rajasthan and in the Union
Territory of Delhi. (5.195)

if a Railway station is located in an
area where the second largest num-
ber of persons are Urdu speaking, the
fare and name of the starting and
destination/stations should be printed
in Urdu also; this should be done in
the case of other Scheduled minority
languages as well. (5.196)

The question of displaying names in
Urdu on Government Officas, name
plates of officers and doctors, build-
ings, hospitals, hospitals wards, fac-
tories. bus stops, mile stones, streets,
bustickets, trains etc. in suitable areas
including municipal areas, should be
considered sympathetically. It is not
proposed to make a sweeping rec-
ommendation on this subject. (5.198,
5.199)

The frequency and time allotted for
Radio programmes broadcast by All
India Radio from Jullundar, Lucknow,
Patna, Simla, Calcutta, Bombay,
Nagpur, Ranchi, Rampur, Bangalore,
Dharwar and Mathura require to be
increased, keeping in view the needs
of the local population. Necessary
Urdu knowing staff for this purpose,
such as Urdu producers etc. should
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be appointed. (5.210, 5.221. 5.214
and 5.220)

In view of the unnecessarily orna-
mental language used in Urdu broad-
casts, a small committee of Urdu
experts, including outsiders, should
be formed to review periodically the
language used in such broadcasts
with a view to suggesting improve-
ments. (5.321)

Radio programmes n Urdu should
have more originally. Features relat-
ingto Hindu. Sikh, Christian and Parsi
festivals should figure in Urdu pro-
grammes. These should also include
developmenrt features and national
programmes (5.215 and 5.216)

Urdu plays should be given their due
place in national programmes of plays
and features. (5.217)

Urdu should figure more frequently in
programmes for women, children,
youth. iabour and kisans. (5.218)

Repeated replaying of old symposia
should beavoided. Instead, Musairas
organised at important regional
centres by private organisations may
be tape-recorded and broadcast
subsequently inotherregions. (5.219)

On television, the name of the writer/
poet should be exhibited in Urdu also
when he appears torecite Urdu Poetry
or to participate in a literary discus-
sion. (5.211)

ltems issued by the Press Informa-
tion Bureau for the Urdu Press should
not confine themselves to matters
that interest the Muslims only. Such
items should endeavour to put across
secular and progressive ideas. The
Bureau should do away with the
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emphasis in its Urdu work on transla-
tions and should make arrangements
for production of original publicity
material. The stu.i that may have to.
be appointed for this purpose would
be fully justified. (5.226 and 5.227)

The Press Information Bureau should
make available to Urdu newspapers
and journals, translations of suitable
material on foreign affairs appearing
inthe Indian and foreign press. (5.228)

The publication Division should bring
out in Urdu a Journal which should
consolidate information published in
the difterent journals brought out by
the various Ministries. The journal
‘Yojna' should be brought out in Urdu
also. (5.230 and 5.233)

The publications Division should bring
out of Urdu a book on Urdu litera-
tures, journalists and poets who par-
ticipated in our Freedom Movement.
(5.235)

The distribution machinery of Urdu
literature brought out by the Govern-
ment should be improved. (5.236)

The Film Division should encourage
production of more films in simple
language on subjects which may be
of special interest to the Urdu know-
ing public. (5.237)

States which have a sizeable Urdu
speaking population may bring out
the State Gazette in Urdu also. (5.240)

In order to ensure fullimplementation
ofthe agreed safeguards for linguistic
minorities, the State Government
should identify officers responsible
for such implementation. These Offi-
cers should be of sufficiently high
status to be able to coordinate effec-

¢
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tively with the various state Depart-
ments and Central Ministries. The
appointment of such officers in the
States should be notified to the public
through the Rress and Gazette so
that individuals and organisations
could approach them in case of need.
(5.254)

The Union Ministry of Home Affairs
should earmark an Officer specially
for the work relating to linguistic mi-
norities. It should be his job also to
coordinate with other Ministries and
Departments. (5.254)

Cells should be created in the States
and in the Ministry of Home Affairs to
assist the officers referred to in the
previous two paragraphs. (5.254)

The States and Union Territories
should ensure the timely submission
of complete statistics to the Commis-
sionerfor Linguistic Minorities. (5.254)

Government should give substantial
concessions to periodicals and other
publications in regard to postal rates.
(6.82)

The Central Government may advice
the nationalised banks and other fi-
nancial institutions to meet the finan-
cial needs of Urdu press. (6.87)

Formation of cooperatives for run-
ning Urdu newspapers should be
encouraged. (6.89)

Urdu newspapers should be allowed
to import printing machinery liberally.
(6.94 and 6.95)

A small consultancy cell should be
set up in the Press Information Bu-
reau to advise the Urdu Press on
technical matters. (6.96)
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The possibility of evolving a new pol-
icy in respect of newsprint in order to
give relief to smaller newspapers
should be explored. (6.114)

State Governments may, through
cooperative banks or finance corpo-
rations, arrange for temporary loans
to small Urdu Newspapers so that
they can take delivery of the news-
print allotted to them. (6.116)

The circulation qualifications imposed
by the DAVP for giving advertise-
ments to journals should be relaxed
in respect of papers and journals
serving the intelligentsia. (6.121 and
6.122)

Sixty per cent of mass compaign
advertisements should be given by
the DAVP to smaller and medium
Urdu newspapers. (6.125 and 6.126)

Display advertisements should be
reduced in size by the DAVP in order
to accommodate a large number of
smaller newspapers and periodicals
within the available financial alloca-
tion. (6.129)

All Government advertisement
whether at the centre or the States
should be released through a central-
ised agency like DAVP. (6.132 and
6.143)

Urdu newspapers should get their
due share of classified advertise-
ments. (6.133)

The determination of rates tor adver-
tisements should be on commercial
lines but the interests of smaller and
medium newspapers should also be
considered. (6.149)

Government should ensure expedi-
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tious payment of bills presented by
the smaller Urdu newspapers. (6.151)

The Institute of Mass Communication
should organise short refresher
courses for persons engaged in the
press industry. The Punjab Univer-
sity should organise a course in Urdu
journalism. (6.165 and 6.167)

The State Governments shouid set
up Urdu Press Relations Offices from
which the Urdu Press could be suita-
bly briefed regarding Governmental
policies, development plans etc.
These Units could also monitor mat-
ter appearing inthe Urdu Press. (6.173
to 6.175)

A suitable Press advisory machinery
should be created at the State and
possibly at the district levels to scru-
tinise cases of evolution of journalis-
tic ethics etc. Urdu newspapers should
be adequately represented in these.
(6.185)

The Government should earmark
some funds for the publication in
Devnagri script of Urdu poetry, fiction
and humour, as also tor publication of
similar Hindi works in the Urdu script.
The publications could be undertaken
asemi-official organisation. (7.41 and
7.42)

Inter lingual exchanges should be
encouraged by including the history

. ofHindiliterature inthat of Urdu litera-

ture and vice versa. In the universi-
ties, Urdu scholars should be re-
quested to lecture to Hindi students
and vice versa. (7.51 and 7.52)

The Ministries/Departments of Edu-
cation and Culture at the Centre and
in the States, as also the various
Akademies set up in the country,
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should earmark a substantial propor-
tion of their budget for promoting
production of specialised literature in
various fields, including social and
physical sciences and other functional
literature. (7.56 and 7.70)

Technical and Scientific Terminology
in Urdu should be based on interna-
tional usage should be common to all
the Indian languages. There would
be no objection to accepting estab-
lished Urdu terminology in humani-
ties and social sciences. 97.58, 7.59
and 7.65)

Urdu writers and scholars should be
given due representation in the State
level Sahita Akademies and Par-
ishads, pending the establishment of
separate Urdu Akademies there.
(7.69)

State Akademies should promote
compilation in Urdu of reference works
like bibliographics, encyclopaedias
etc. The present role of the Akade-
mies in this field has to be reshaped.
(7.71)

The Ministry of Education should ini-
tiate discussions with the States with
a view to chalking out a coordinated
programme of providing incentives
and assistance to writers. (7.72)

Publication of their own works by
writers should be subsidised by the

. Central and State Governments and

banks should also advance ioans for
this purpose. (7.74)

The composition of committees ap-
pointed to select authors for Govern-
ment or Akademi Awards, should be
representative of scholars and writ-
ers also. The composition of the
committees should reflect merit and
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scholarship and not mere seniority.
(7.75)

Patronage, including assignment of
translations, should be equitably dis-
tributed by the Sahitya Akademies so
that no linguistic group has a griev-
ance. (7.751t0 7.77)

While there is need for an All India
network of booksellers for the sale of
Indian language books generally, the
sale of Government and Akademi
publications certainly require coordi-
nation. Urdu books should be dis-
played in Railway bookstalls also.
(7.78 and 7.94)

The old age stipend given to Urdu
writers by the Centre and the States
should be raised substantially. (7.79)

Coordination should be ensured be-
tween the various bodies financed by
Government which are engaged in
the work of publication, including ref-
erence works, so that the titles se-
lected for publication do not overlap
and duplication is avoided. Similar
action should be ensured in the mat-
ter of research pertaining to lan-
guages. (7.80, 7.81 and 7.108)

The copyright law should, if neces-
sary, be amended to ensure that
copyright and royalty contracts are
duly signed by the writers and the
publishers, and are also registered
with the appropriate authority. (7.89)

The problem of piracy in Urdu writing
should be solved by compelling pub-
lishersto registerthemselves with the
appropriate authority. Legislation for
this may be resorted to, if necessary.
(7.90 and 7.97)

To spread the reading habit amongst
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the people, the publication of low-
priced books should be encouraged
by producing and allocating low-priced
printing papers a large scale to willing
publishers. For the same purpose,
the Government should launch a
project for manufacturing off-set
presses within the country as soon as
possible. (7.91 and 7.92)

Refresher courses for Urdu publish-
ers may be started by the Indian Insti-
tute of Mass Communication or the
Schoolof Printing at Allahabad. (7.95)

An Urdu Writer's cooperatives soci-
ety should be set up with Government
assistance to publish and sell Urdu
books on commercial basis. (7.97
and 7.99)

The Institute of Mass Communication
may organise writer's workshops
where Urdu and Hindi writers could
enhance their competence in com-
mercial writing, advertisement, pub-
licity and public relations, and in the
techniques of book production, be-
sides writing as such. The expendi-
ture on such workshops could be
partly subsidies by the Central and
State Governments. (7.104 to 7.107)

The export market for Urdu books
should be studied and steps taken to
improve exports. (7.109)

The staft tor Urdu in the National
Library Calcutta, needs to be strength-
ened immediately. The Library should
publish at end of each year a register
giving description of all the titles in
Urdu. (7.11 and 7.112)

Government should provide suitable
grants for enriching private Urdu li-
braries and to Trusts for holding liter-
ary conferences. (7.113 and 7.115)
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106. There should be a scheme of recog- be given substantial scholarships to
nising scholars emeritus who should pursue research and writing. (7.114)

Proposed composition of the Centrai Urdu Committee

1. Prime Minister Chairman

2. Minister of Home Affairs Member

3. Minister of Education Member

4. Minister for information and Broadcasting Memper

5. Two Chief Ministers Members

6. Three Members of Parliament Members

7. Five Scholars ot Urdu Members

8. Joint Secretzry in the Ministry of Home Afairs Member Secretary

dealing with Linguistic Mincrities.
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Missile Test

3054. SHRISRIKANTADATTA NARA-
SIMHARAJA WADIYAR: Will the PRIME
MINISTER be pleased to state:

(a) whether Government have a pro-
posal to carry out second test of its IRBM
technoiogy demonstrator, Agni, from the
Interim Test Range on the Orissa coast; and

(b) if so, the details thereof and when
the second test is going to be carried out?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b). AGNIis a Technol-
ogy demonstrator vehicie. Carrying out of
flight trials of such systems is continuous in
nature. It is not possible at this juncture to
say when further tests will be carried out.

Regional Sports Coaching Centres

3055. SHRIBHAJAMAN BEHERA: Wil
the PRIME MINISTER be pleased to state:

(a) the steps taken:/proposed to be
takento provide coachingfacilities in various
sports disciplines at the State Capitals and
District Headquarters;

(b) the number of Regional Sports
Coaching Centres set up at State Capitals
and District Headquarters in the country;

(c) the places where such Centres have
been opened/proposed to be opened in
Orissa; and

(d) the number of Stadia constructed/

proposed tobe constructed inOrissaandthe -

‘names of Stadia in Orissa being managed
and utilised by the Sports Authority of India?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY AND THE MINISTER OF STATE IN
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THE DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (PROF. M.G.K. MENON):
(a) With a view to provide decentralised
coaching facilities in various sports disci-
plines at the District level. Government is
implementing the Scheme ot “Sports Project
Development Area (SPDA) Centres”. Each
SPDA Centre would cover 80 to 100 Com-
munity Development Blocks (three to four
Districts). The coaching facilities will be
provided in selected disciplines which are
locally popular and have potenttal fo: devel-
opment in that area. While the cost of crea-
tion of infrastructure will be shared between
the State and the Central Governments,
Sports Authority of India will manage the
Centres and will bear the entire cost of
running and maintenance.

Government have also formulated a
Scheme for extending Centrzl assistance at
the rate of 50% of the cost, subject to a
ceiling of Rs. 2 crores, for the establishment
ot one State Level Sports Complex each,
having playing facilities of international stan-
dard either at the State Capital or any other
preferred location. This willbe managed and
runby the concerned State/UT Governments,
inter-alia for training and coaching of ath-
letes selected from that State.

(b) Government has so far sanctioned
6 SPDA Projects and 2 State Level Sports
Complexes.

(c) Government has so far sanctioned
one SPDA Project in Orissa at District Head-
quarters, Dhenkanal.

(d) Government of India has assisted
Government of Orissa for the construction of
26 Stadia in the State under the “Schemae of
Grants to State Sports Councils etc.” The
role ot the Central Government is limited to
extending such grant as may be admissible,
to State Governments for the construction of
such projects.
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Presently, no Stadia in Orissaare being
managed and utilised by the Sports Authot-
ity of india.

i
Shifting of Thorium Plant at Trombay

3056. SHﬁI PRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have recently
received representations from the Mahar-
ashtra Government and others against the
shifting of Thorium Plant at Trombay (Bom-
bay);

(b) if so, Government’s reaction thereto;
and

(c) whether Government propose to
reconsider the decision in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE DEPARTMENT OF EDUCATION IN
THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Government have received in the past
representations from the Maharashtra Gov-
ernment against shifting of the Thorium Plant
at Trombay.

(b) and (c). The existing plant is to be
replaced as it is very old and beyond eco-
nomical repair and service. The Atomic
Energy Commission decided to shift out of
Bhabha Atomic Research Centre premises
in Trombay, plants and laboratories which
are not directly related to the R&D pro-
gramme of Bhabha Atomic Research Centre.
The employees who opt to shift to the new
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location will be transferred, whereas others
will be provided altemative employment in
other units of Departrient of Atomic Energy
located in Bombay. Those who opt to take
voluntary retirement will be paid due com-
pensation. there is no proposal to reconsider
the decision in this matter.

Assistance to Programmes Pertaining
to Environment

3057. SHRIGOPI NATH GAJAPATHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are giving
financial assistance to different states for
implementing programmes pertaining to
promotion of general environment;

(b) whether such centrally sponsored
general Environmental Awareness Promo-
tion Programme has been launched in Orissa;

(c) if so, the financial assistance given
to that State for implementing these pro-
grammes in last three years; and

(d) the details of the work done in the
State under this programme?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Yes, Sir.

(c) Financial assistance given to the
State during the last three years is as fol-
lows:

Year (Rs. lakhs) Remarks
1 2 3
1987-88 - 2.94 Financial assistance provided directly to the

Non-Governmental Organisations for imple-
menting the Awareness Programme.



155 Written Answers APRIL 4, 1990 Written Answers 156

Year (Rs. lakhs) Remarks
1 2 3

1988-89 5.00 Financial assistance provided to the Depart-
ment of Science, Technology and Environ-
ment, Government of Orissa, forimplementing
the Awareness Programme through Non-
Government Organisations.

1989-90 6.38 Financial assistance provided directly to the

Non-Governmental Organisations for imple-
menting the Awareness Programme.

(d) Various Non-Governmental Organi-
sations/voluntary bodies/institutions organ-
ised several activities such as padayatras/
rallies, competitions, poster campaigns, folk
dances, seminars, workshops, etc., to cre-
ate environmental awareness among differ-
ent target groups in the State.

Opening of Kendriya Vidyalayas in
Maharashtra

3058. SHRI BALASAHEB VIKHE
PATIL: Will the PRIME MINISTER be
pleased to state:

(a) whether the new Kendriya
Vidyalayas are:proposed to be opened in

Maharashtra in the next academic session:
(b) if so, the details thereof; and

(c) the financial targets being fixed in
this regard in the Eighth Five Year Pian?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). Kendriya Vidyalaya Sangathan has
received proposals for opening of Kendriya
Vidyalayas at the foliowing places in the
State of Maharashtra sponsored by the
agencies indicated against each:

) Dehu Road — . Ministry of Defence
ii) Naval Armament Depot, Karanja — “ —go—

iii) Dehu Road, OEF — —go—

i;) Ajni, District, Nagpur — l?ailway Board.

The Kendriya Vidyalaya Sangathan is
examining the feasibility of these proposals.

No decision regarding the number of
Kendriya Vidyalayas to be opened during
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the Eighth Plan period has been taken in-
cluding those that may be opened in Mahar-
ashtra and so no financial targets can be
indicated at this stage.

Farm Forestry Scheme

3059. SHRI BHAKTA CHARAN DAS:
will the PRIME MINISTER be pleased to
state:

(a) whether Government had launched
a farm forestry scheme in the country;

(b) if so, when was that scheme
launched;

{c) whether such scheme has been
launched in Orissa;

(d) if so, the amount provided for imple-
menting that scheme in Orissa since then;
and

(e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(@) and (b). Farm forestry is an important
component of the Social Forestry Pro-
gramme, which is underimplementation from
the Sixth Plan. |

() Yes, Sir.

(d) and (e). The.amount spent on affor-
estationftree planting activities in Orissa State
during the Sixth and Seventh Plan period are
given below: :

Sixth Plan

Rs. 2908.99 lakhs
(1980-85)
Seventh Plan Rs. 8597.34 lakhs

(1985-86 to 1988-.89)
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Assistance to Orissa for Forest Plants- /
tion in Tribal Area

3060. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased to state:

(a) - whether the Union Government
have given assistance to the State of Orissa
for forest plantation in the tribal areas;

(b) if so, the details of the areas covered
thereby; and

(c) the different kinds of plants planted
in these areas under this centrally spon-
sored scheme during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Yes, Sir. Central assistance is
being provided to the Government of Orissa
under Schemes of Rural Fuelwood Planta-
tions, Silvipasture Development, Minor For-
est Produce, Decentralised People’s Nurs-
eries and the Drought Prone Areas Pro-
grammae for planting work in the tribal dis-
tricts of Balasore, Kalahandi, Sundergarh,
Koraput, Phulbani, Mayurbhanj, Keonjhar
and Sambalpur.

(cy The species being raised are mainly
for fuelwood, fodder, timber and minor forest
produce. '

{ Translation)
Pipeline between Kandla and Bhatinda

3061. SHRI HARSH VARDHAN: Will
the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission
is reconsidering the scheme involving an .
expenditure of Rs. 755 crores for laying a
pipe-line between Kandla and Bhatinda for
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the transportation of petroleum products;

(b) if so, the reasons thereof; and

(c) when a final decision is likely to be
taken in this regard?

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): (a)to (c). The
Planning Commission is reviewing the pipe-
line and railway options in terms of reiative
viability, resources availability, and possible
time phasing of the investments.

[English]
Telugu University

3062. SHRIMATI T. MANEMMA: Will
the PRIME MINISTER be pleased to state:

(a) whether Telugu University, Hydera-
bad is receiving any grant by U.G.C,;

(b) it so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
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and (b). Telugu University, Hyderabad has
been declared as an institution fit to receive
Central assistance under section 12-B ofthe
UGC Act on 6th March, 1990. The UGC has
made an allocation of Rs. 20.00 Lakhs (Rs.
10.00 lakhs respectively for books and jour-
nals; and for equipment) for this University,

and has asked it to formulate proposals
betore sanction is issued.

(c) Does not arise.
Sanskrit Universities

3063. SHRIN.DENNIS: Willthe PRIME
MINISTER be pieased to state:

(a) the details of places where Sanskrit
Universities are functioning in the country,
State-wise; and

(b) the details of the Schemes of its
expansion?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
There are three Sanskrit Universities and
two Institutions deemed to be Universities
imparting education in Sanskrit as indicated
below:
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(b) There is a proposal concerning the
establishment of a Sanskrit University by the
Government of Kerala at Kalady, the Birth
Place of Shri Jagatguru Shankaracharya.
The Government of India has also sanc-
tioned an ad-hoc grant of Rs. {1.00 crores in
the connection. However, the question of
this University being established is under
examinations. \

| Pollution Control Units in Tamil Nadu :

3064. SHRIR.JEEVARATHINAM: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
establish pollution control unit either in
Ranipet or Ambur in Tamil Nadu in order to
control the pollution occurring due to work-
ing of a number of leather tanneries in Ra-
nipet, Vaniambadi, Ambur, etc.; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). The State Government has
prepared and financed schemes for con-
struction of Common Effluent Treatment
Plants (CETP), for clusters of tanneries in
Ranipet, Ambur, Pernambut and Dindigul in
Tamil Nadu. Construction of a CETP has
already begun at Vaniambadi.

Reconstitution o7 * .F.S.B.

3065. SHRI YASHWANTRAO PATIL:

Will the PRIME MINISTER be pleased to
state:

(a) whether the Public Enterprises
Selection Board (PESB) is proposed to be

reconstituted; and

(b) if so, when, and the proposed
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composition of the Board?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The existing Government of India Resolu-
tion dated 3rd March, 1987 provides for the
appointment of a part-time or full-time Chair-
man and 3 full-time Members of the Board. A
full-time Chairman has been appointed with
effect from 2.1.90. A proposal to appoint two
more Members is under consideration. The
question whether or not the Board should
have a 4th Member is also under considera-
tion.

Stone Quarries near Mirzapur

3066. SHRIGUMAN MAL LODHA: Will
the PRIME MINISTER be pleased to state:

(a) whether Archaeological Survey of
India have discovered stone quarries near
Mirzapur, Uttar Pradesh recently; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The discovery of stone quarries near
Mirzapur, Uttar Pradesh was made recently
by the Department of Ancient Indian History,
Culture and Archaeology, Banaras Hindu
University, Varanasiand not by the Archaeo-
logical Survey of India.

(b) In the area around Chunar, near
village Baragaon in the hills lying South of
the Chunar Railway Station in district
Mirzapur, Uttar Pradesh, a series of ancient
stone quarries and massive finished/unfin-
ished blocks of stones of cylindrical and
pillar-like shape have beenfound. According
to the explorers these ancient quarries were
used during the Mauryan and subsequent
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periods of Indian history.

“Prani Vihar” at Asola

3067. SHRI RAVI NARAYAN PANI:
Will the PRIME MINISTER be pleased to

state:

(@) whether Government propose to
start or have started a “Prani Vihar” at Asola,
South Delhi;

(b) if so, the details thereof: and

(c) the expenditure incurred or likely to
be incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Delhi Administration have noti-
fied an area of 10.75 square kilometers of
land in Gaon Sabhas of Asola, Sahurpur and
Maidangarhi as Wildlife Sanctuary under
Section 18 of the Wild Life (Protection) Act,
1972.

(c) The total estimated cost of the
project is Rs. 5.00 crores, out of which ex-
penditure of Rs. 1.75 crores has been in-
curred so far.

Western Ghat Scheme

3068. PROF. GOPALRAO MAYEKAR:
Will the PRIME MINISTER be pleased to
state:

(a) the criteria for inclusion of any area
in the “save western ghat” scheme:

(b) the talukas ot Goa State included in
the scheme; and

(c) the taluk as proposed for inclusion?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Planning Commission is not aware of any
scheme called “save western ghats”. How-
ever, there is a Western Ghats Development
Programme, the relevant information relat-
ing to which is as follows:

The delineation of the Western Ghats
area was originally done on the basis of the
Irrigation Atlas of India, which formed part of
the report of the Second Irrigation Commis-
sion. The delineation issue was later on
referred to the Town and Country Planning
Organization who identified the Western
Ghats area on the basis of the following
criteria:

a) thetaluka shouid be taken as a
unit.

b) at least 20 per cent of the ta-
lukas should be above 600
metres elevation; and

c) if should be contiguous to the
Western Ghats. A one man
committee consistingof Dr. M.S.
Swaminathan, Member, Plan-
ning Commission was set up
subsequently for finalizing the
delineation of the Waestern
Ghats area for the purpose of
the programme. The Commit-
tee decided that the States may
be allowed to continue the pro-
gramme in all the Talukas ini-
tially identified and also to ex-
tend it to the talukas suggested
for addition by the Town and
Country Planning Organisation.

Satari, Sanguem and Canacona
talukas of Goa have been in-
cluded under the W.G.D.P.

(c) There is no such proposal with the
Planning Commission in respect of the
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scheme referred to in part (a) of the Ques-
tion.

| Pending Cases in Jodhpur Bench of
Cat

3069. CH. JAGDEEP DHANKHAR:
Will the PRIME MINISTER be pleased to
state:

(a) the number of cases pending in the
Jodhpur bench of Central Administrative
Tribunal; and

(b) the number of cases disposed of
during the last one year in Central Adminis-
trative Tribunal, Jodhpur and Jaipur
benches?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The number of cases (excluding miscellane-
ous petitions) pending in the Jodhpur Bench
of Central Administrative Tribunal as on
28.2.90 is 3,258. During the period from
March, 1989 to February, 1990, Jodhpur
Bench disposed of 648 cases (excluding
miscellaneous petitions). The above figures
are inclusive of cases of Jaipur where Jodh-
pur Bench holds circuit sittings.

Allocation for District Plans in Punjab

3070. BABA SUCHA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the amount allocated for District
plans in the State of Punjab during the last
three years;

(b) whether there is any complaint of
arbitrary allocation/utilisation of this amount
by the District authorities; and

(c) is so, the action taken against such
authorities and to check it in future?
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THE PRIME MINISTER (SHRI! VISH-
WANATH PRATAP SINGH): (a) The State
Plan outlays allocated during the last three
years for the District plans have been:

Nil in 1987-88, Rs. 5.70 crores in 1988-
89 and Rs. 14.47 crores in 1989-90.

(b) As informed by the State Govern-
ment, no complaint relating to allocation of
funds has been received.

(c) Does not arise.
Tools for Jaguar

3071. SHRI H.C. SRIKANTAIAH: Will
the PRIME MINISTER be pleased to state:

(a) whether tools are required to be
indigenously manufactured for Jaguar,;

(b) if so, the number of the tools to be
manufactured; and

(c) how much saving in foreign ex-
change would be effected in their indigenous
manufacture?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) to (c). 83186 tools have
been indigenously manufactured and the
estimated saving in foreign exchange is Rs.
43.2 crores. No more tools are required to be
manufactured indigenously against current
orders for Jaguar.

Minor Forest Produce Plantation

3072. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state:

(a) whether hundred per cent central
assistance was being provided to Orissa for
minor forest produce plantationin tribal areas



169 Written Answers

to provide regular source of income to the
poor people; and |

(b) if so, the names of districts in Orissa
covered/proposed to ke covered in the cur-
rent year, with details of assistance given
and achievements made so far?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Special Central assistance has been
provided to the Government of Orissa as an
additive to the Tribal Sub-Plan of the State
Government for undertaking programmes of
tribal welfare and development which in-
cludes raising of Minor Forest Produce.

(b) During 1989-90, the tribal districts
covered underthe programme are Balasore,
Kalahandi, Sundargarh, Koraput, Phulbani,
Mayurbhanj, Keonjhar and Sambalpur. To-
tal Central assistance provided is Rs. 26
lakhs to cover 1080 ha.

In addition, in 1989-90 Central assis-
tance of Rs. 54.175 lakhs has been provided
to the State Government for raising minor
forest produce in other areas of the State.

Setting up of Teachers Training Insti-
tute in Kerala

3073. SHRI T. BASHEER: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have received
any proposal from Government of Kerala for
setting up of an Institute for training teachers
and supporting staff in technical education
and requesting for central assistance;

(b) if so, the details thereof; and

(c) the action taken by Government in
this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (c). The Government of Kerala had sub-
mitted a proposal for setting up an Institute
for training in Technical Education. Four
Technical Teachers Training Institutes have
already been set up by Central Government
on a national basis to meet the requirements
of the respective regions. The Institute at
Madras and its extension centre in Kerala
are taking care of the technical teachers
training requirement of Kerala. The State
Government has been informed accordingly.

Written Answers

Megalithic Excavations at Trichur

3074. SHRI P.A. ANTONY: Will the
PRIME MINISTER be pleased to state:

(a) whether ancient human skeletal
remains have been unearthed from the site
of the Megalithic excavations at Trichur dis-
trict of Kerala;

(b) whether any effort has been madeto
ascertain the age of these findings through
carbon dating and other means; and

(c) what are the findings of such stud-
ies?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
yes, Sir. Excavations have been carried out
by Archaeological Survey of India at Chor-
mangadu in District Trichur in Kerala. Out of
thefive burial mounds excavated, three burial
types have yielded remains of pieces of
human bones in a highly disintegrated con-
dition.
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(b) it has not been possible to ascertain
the dates or periods-on the basis of carbon-
14 determination. However, these vpes of
Megalithic burials in Kerala are generally
dated between first century B.C. and first
century A.D.

(c) Five varieties of burials viz., Umber-
alla-stone, Topikals, Muitiple Hood-Stone,
stone circle and unhewn granite slab cap-
stone types have been excavated yielding
pottery, in the shapes of jars, bowls and
vases in coarse Red Ware and Russet-
Coated painted Ware and antiquities like
beads, copper bowls, iron objects and tiny
pieces of gold. These excavations throw
light on the burial practices of the people of

ancient Kerala around the beginning of the-

Christian era.
[ Translation)
Decrease in Forest Area in Bihar.

3075. SHRI RAMESHWAR PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) the extent of decrease in the forest
area in Bihar during the last three years:

(b) whether environment is being af-
fected or likely to be affected due to this; and

(c) it so, the action proposedtobe taken
by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Forest Survey of india has published a
state of Forest Report for the country based
onvisualinterpretation of Landsatimageries
for 1985-87. They had earlier published e
assessment of forest cover based on the
space data of the period of 1981-83. Com-
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paring the two sets of data it is seen that
forest cover in Bihar has decreased by 1814
Sq. Kms.

(b) The percentage of forest cover in
Bihar is only 15.49% as against 33% envis-
aged in the National Forest Policy. The fur-
ther reduction in forest cover is bound to
have a deleterious effect on the environ-
ment.

(c) Government proposes to increase
the forest/tree cover through massive affor-
estation or social forestry programmes spe-
cially on alldenuded, degraded or unproduc-
tive lands. An area of 4,73 lakh hectares has
been planted during the period 1986-87 to
1988-89 in Bihar state under the 20 Point
Programme.

Species Disappearing in Rajasthan

3076. SHRI NANDLAL MEENA: Will
the PRIME MINISTER be pleased to state:

(a) the number of species of wild ani-
mals in Rajasthan, and the names of the
species which are disappearing; and

(b) the measures adopted by Govern-
ment to protect these species?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Information is being collected
from the State Government and will be laid
on the Table of the House.

[English)
Export of Zircalloy to Pakistan

3077. SHRISANTOSH KUMARGANG-
WAR: Willthe PRIME MINISTER be pleased
to state:
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(a) the clarification received from M/s.
NTC Nukleartecknic Gmbh (NTG) and also
from the Federal Republic of Germany re-
garding illegal diversion of Indian Zircalloy to
Pakistan; .

(b) the follow-up action taken by Gov-
ernment,;

(c) the norms for exporting such mate-
. rials; and

(d) the level at which clearance for
export in this case was given and what
precautions weretakento eliminate its diver-
sion to Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Upon enquiry by Government, M/s NTC have
clarified that the Zircalloy products supplied
by India were further sold by its former
Manager, Mr. Ortmayer to another company
called M/s. Physikalische Beretung (PTB) in
FRG. M/s. PTB in turn exported Zircalloy
products to Pakistan without observing the
existing legal regulations in FRG. M/s. NTG
have informed that Mr. Otmayer has been
dismissed from the company since February
1988. Authorities in FRG have started pro-
ceedings against Mr. Ortmayer on charges
of illegal exports of nuclear material includ-
ing Zircalloy products.

(b) In the light of diversion of Indian
Zircalloy to Pakistan by NTG, Government
has tightened the procedure for export of
nuclear materials with strategic significance.
The approval will be given only on a case by
case basis. Undertakings will be obtained
trom the recipient countries that the supplied
material shall not be diverted for any non-
Peaceful use and that it shall not be trans-
ferred to a third country without the prior
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approval of the Indian Government.

(c) The policy of the Government is not
to export, as a general rule, Zirconium,
Uranium and other nuclear materials. Ex-
ceptions are made in special cases and in
respect of small quantities of such materials
to be supplied to countries for experiments
under bilateral cooperation agreements in
the field of peaceful uses of atomic energy.

(d) The clearance for exportinthis case
had been given by the Department of Atomic
Energy since M/s. NTG had stated in their
telex order that Zircalloy materials were
required in certain irradiation tests and the
supplied Zircalioy would not be resold.

Assistance to Poor People Living in
Cantonments

3078. SHRI D. PANDIAN: Will the
PRIME MINISTER be pleased to state:

(a) whether poor people living in can-
tonments throughout the country are denied
any assistance/compensation/relief by the
State Governments for losses arising out of
natural calamities;

(b) whether no poverty alleviation
measures are extended to these residents
by the State Governments; and

(c) if so, the steps taken to provide
these people necessary relief measures
under the 20-point programme?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) People
living in cantonment areas are not excluded
under the guidelines determining admissible
relief assistance in respect of natural calami-
ties.

(b) and (c). Under the Rural Poverty
Alleviation Programme there are no specific
programmes for the residents of Canton-
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ments Areas. However, there are schemes
for urban poor like self-employment pro-
gramme and self-employment for educated
unemployed youth under which assistance
may be availed of.

import of Nuclear Power Units from
France

3079. SHRI KAMAL NATH: Will the
PRIME MINISTER be pleased to state:

(a) whether negotiations have since
been completed for import of two one thou-
sand mega watt nuclear power units from
France;

(b) the price offered by France as
compared 1o the price of some power reac-
tors which the Saoviet Union proposes tc
build at Koodankulam in Tamil Nadu;

(c) whetherthe Government propose to
set up all the four reactors considering the
projected gap in the availability of power it
the turn of the century; and

(d) the venue of installations of the
French nuclear power units?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

(b) to (d). Does not arise.
[ Translation)
Anganwadi Programme

3080. SHRI RAM LAL RAHI: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
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discontinue the Anganwadi Programme;

(b) it so, when and the reasons therefor;

(c) it not, whether Anganwadi Pro-
gramme is proposed to be introduced in all
the development blocks of district Sitapur in
Uttar Pradesh; and . <

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
No, Sir.

(b) Question does not arise.
(c) No, Sir.

(d) In Sitapur district, out of 19 Blocks,
11 are already covered by the ICDS Pro-
gramme. Hence, nearly 58% of district is
already covered underthe programme, which
is more than the average national coverage
i.e. 40%. However, the case of other blocks
of District Sitapur shall be considered for
introduction of the programme, alongwith
other blocks of the State, keeping in view the
availability of resources and claims of other
deserving blocks in the country.

Discontinuance of English as Compul-
sory Paper in Civil Services Examina-
tion

3081. SHRIJANARDAN TIWARI: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
discontinue English as a compulsory paper
in the Civil Services Examination conducted
by Union Public Service Commission; and

{b) if not the reasons theretor?
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The paper on compulsory English which is of
matriculation standard, is only qualifying in
nature and does not count for competitive
ranking. However a Committee of Experts
appointed by the U.P.S.C. has been asked
to examine this question and give their rec-
cmmendation.

Posting of Husband and Wife at the
Same Station

3083. SHRI BALESHWAR YADAV:
Will the PRIME MINISTER be pleased to
ctate:

(a) whether there are any orders to the
effect that it both husband and wite are in
Government Service, they should be posted
at the same station;

(b) if so, the number of applications
received in various Ministries during last four
months regarding the posting of husband
and wife at the same station;

(c) whether it is also atact that transter
on medical grounds has been given first
priority while the priority has not been given
to the provisions of the said order; and

(d) if so, the manner in which Govern-

ment propose to make effective the said
order?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Govern-
ment have issued guidelines for posting of
husband and wife, who are employees of
Central Government/State Government/
Central Public Undertakings, together, atthe
same station, as far as possible, within the
constrains of administrative feasibility.

(b)to (d). The administrative authorities
responsible for transfer and posting of
employees in Government Department,
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Public Sector Undertakings are competent
to decide etc. at the same station as per the
guidelines. The information regarding num-
ber of applications received in various Minis-
tries in this regard is not available in this
Ministry. This Ministry is not aware that re-
quests for transfer on medical ground are
being given a higher priority over requests
for transfer on the ground of posting of hus-
band and wife at the same station.

[English]
Medicinal Plants Facing Extinction

3084. SHRI P.R. KUMARAMANGA-
LAM: Wilithe PRIME MINISTER be pleased
to state:

(a) whether the Botanical Survey of
India brings out a report every year giving
details of medicinal plants facing extinction;

(b) whether such plants are exported;
(c) if so, at what price; and

(d) whether any efforts are being made
to preserve and process these plants before
exporting?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) The Botanical Survey of India brings out
periodically volumes called Red Data Book
giving details of endangered species of
plants. These also include medicinal plants.
So far 3 volumes of Red Data Book have
been published-one each in 1987, 1988 and
1990.

(b) Highly endangered species of plants
including medicinal plants are placed peri-
odically in Appendix-lof Conventionon Inter-
national Trade in Endangered Species
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(CITES) which prohibits international trade
in such plants. Export policy “also prohibits
export of certain rare medicinal plants and
derivatives. '

(c) and (d). Do not arise in view of the
position stated at (b) above.

[ Transiation)

Per Capita Income of States

3085. PROF. YADUNATH PANDEY:
SHRI NATHU SINGH:

Will the PRIME MINISTER be pleased
to state:
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(a) the per capita income in each State
during the last three years; and

(b) the steps taken to raise the per
capita income of each State?

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): (a) A state-
ment is given below.

(b) Each State has its Five Year Plans
and Annual Development Plans in which
investments/outiays are provided for the
development of infrastructure in the States
under various sectors of development like
agriculture, rural development, irrigation,
industries, education, health, employment,
etc. toraise the level of income of the people.
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Guidelines to Decide Poverty Line

3086. SHRI KUSUMA KRISHNA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) whether any special orientation is
given in the fiscal policy of the Government
to eradicate poverty particularly among the
weaker sections of the society; and

(b) if so, the specific guidelines to
decide the poverty line in the present eco-
nomic conditions?

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): (a) Apart from
the continuing poverty alleviation programme
viz., IRDP and Special Programme for SCs/
STs and other employment schemes, the
Budget proposals for 1990-91 envisage the
following:

i) introduction of a guaranted em-
ployment scheme for the -select
areas i.e., for drought prone areas
and areas with an acute problem of
rural unemployment;

i) launching of a scheme for provid-
ing debt relief to the kisans and
artisans; and

iii) abolition of Gold Control Act which
is expected to help artisans and
small goldsmiths.

(b) The task Force on “Minimum Needs
and Effective Consumption Demand” con-
stituted by Planning Commission (1979)
defined poverty line as per capita monthly
expenditure of Rs. 49.09 in rural areas and
Rs. 56.64 in urban areas at 1973-74 prices
corresponding to the per capita daily calorie
requirement of 2400 in rural areas and 2100
in urban areas. For subsequent years, the
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poverty line is up-dated using private con-
sumption expenditure deflator. The method-
ology for estimation ir this regard is also
being reviewed.

Seminar on Problems of Authors and
Publishers

3087. SHRI MADHAVRAQ SCINDIA:
Will the PRIME MINISTER be pleased to
state:

(a) whether a seminar entitied “Author:
an endangered species” was organised in
the Ninth World Book Fair held in New Dethi;

(b) if so, the specific problems faced by
the authors and publishers which were high-
lighted at the seminar; and

(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE

- MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) The main problems highlighted by
the authors included the need for: formula-
tion of clear-cut National Book Policy to
encourage authorship in the country; bring-
ing down prices of books; evolving effective
library movement; streamlining the proce-
dure for purchase of books by the libraries -
and Government Departments; activisingthe
Copyright Board; evolving a system for col-
lecting Royalty through a body like Authors
Guild of India; and bringing down postal
rates.

(c) Government’s policy is indeed one
of protecting the rights of authors and en-
couraging authorship, providing support to
book production efforts, particularly through
the National Book Trust, making paper avail-
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able on subsidies; at least in the limited area
of school text book production, expansion of
library facilities in educational institutions
and protection of intellectual property rights
by careful implementation of the Copyright
Law.

Amendment of Rules to implement one
Rank-One pension principle

SHRIMATISUBHASHIN!I ALI:
SHARI S. KRISHNA KUMAR:
SHRI A. ASOKARAJ:

3088.

Wiil the PRIME MINISTER be pleased
to refer to the reply given on 19 March, 1990
to starred Question No. 91 regarding One
Rank-One Pension scheme and state:

(a) whether the committee appointed to
go into the issue of One rank-One Pension
scheme has submitted its report;

(b) if not, the reasons therefor;

(c) it so, the recommendations made by
the Committee; and

(d) the time by which Government
propose to implement its recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir., not till 28-3-1990.

(b) The committee has been giventime
upto 31st March, 1990 for the completion of
the report.

(¢) and (d). Do not rise.
Achievements of ISRO

3089. SHRI KALP NATH RAl:
SHRI UTTAM RATHOD:

Will the PRIME MINISTER be pleased
to state: '
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(a) the achievements of the Indian
Space Research Organisation during the
last three years; and

(b) the plans under way, specially, in
the launching of satellites, beingimplemented
by ISRO?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The primary goal of the indian Space
Programme is to establish a self-reliant base
in space science and technology and utilise
space technology for practical applications,
particularly in the areas of communications,
meteorology remote sensing to earth re-
sources and monitoring of the environment.

Over the years Indian Space Research
Organisations (ISRO) has developed indige-
nous capability to design andfabricate sound-
ing rockets for scientific and technological
experiments, satellite launch vehicles to
acquire the capability of launching artificial
earth satellites and satellites with associated
payload systems for scientific investigations,
communications and earth resources sur-
vey. In addition, capabilities have also been
developed for various ground systems to

- provide launch facilities, in-orbit control of

satellites, reception, processing and utilisa-
tion of data from satellites.

During the last three years the following
have been the major achievements:

. Space Science and Technology
(i) INSAT-IB Satellite has
. provided continuous serv-

ice for the last six year in
telecommunication, radio
and TV transmissions,
meteorological and data
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(i) .

(i)

(iv)

relay services.

The Second generation
multi-purpose INSAT-II
Satellites weighing 2000
kg which will enhance the
capacity-of INSAT-| Sat-
ellites arebeingfabricated
indigenously. The fist of
these Satellites is ex-
pected to be launched
during 1991-92 using
European Ariane Launch
Vehicle.

The first indigenously
developed operational
remote sensing satellite,
IRA-IA, consisting of
state-of-the-art imaging
Instrument using Charge
Coupled Devices (CCDs)
was successfully
launched in March 1988.
The satellite is continu-
ously sending high reso-
lutionimageries which are
being utilised for various
applications related to
earth resources survey.
Work is already in prog-
ress to launch another
identical satellite, IRS-IB
by 1991.

Twodevelopmentalflights
of augmented Sateliite
Launch Vehicle with ca-
pability of launching 150
kg satellite into 400 km
orbit have been com-

" pleted. Even though the

missions not fully suc-
cessful, strap-on booster
technology and part of
closed-loop guidance
system have been suc-
cessfully flight tested.
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Considerable progress
has also been made in
the design, development
and fabrication of various
stages (including the liq-
uid engine stage) of the
Polar Satellite Launch
Vehicle (PSLV) which will
have indigenous launch
capability for India’s fu-
ture operational remote
sensing satellites. The fist
test flight of PSLV is ex-
pected to take place dur-
ing 1990.

A number of sounding
rockets have been fabri-
cated and launched car-
rying various scientific
payloads from the three
Ranges (Balasore,
Sriharikota and Thumba)
as part of campaign ex-
periments planned under
the Indian Middle Atmos-
phere Programme (IMP)
to study the structure and
dynamics of the region,
ozone and aerosol con-
centration profiles, ionisa-
tion/conductivity profiles,
equatorialwaves, etc. The
preliminary results of
these investigations have
been published and fur-
ther analysis is in prog-
ress.

Il Space Applications

(i)

As an outcome of the
communication services
provided by Indian Na-
tional Satellite System,
substantial Additional
communication links have
been added to the exist-
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(ii)

ing terrestrial links in the
trunks routes. For the first
time off-shore islands and
remote areas have been
provided with good and
fast telecommunication
links. The number of TV
broadcast stations have
gone up from 10 to 500
covering almost 75% of
the country's population.
In addition, a large num-
berofdirect reception and
community TV sets are
working in remote areas.
A satellite-based rural
telegraphy system is
being experimented within
the North Eastern Region
to improve telegram de-
livery in that region. The
satellite pictures of cloud-
covers provided by INSAT
has significantly improved
weatherforecastingcapa-
bility. Over 100 disaster
warning wets have been
deployed in the East
Coast to provide locations
specific early warning of
disasters like cyclones.
The entire All India Radio
(AIR) transmission net-
work has been linked
through INSAT. The
availability of satellite
system has made it pos-
sible to establish several
business communications
networks and also remote
area messaging and data

communications net- .

works.

in the field of remote
sensing, with the image-
ries collected from IRS-
1A, BHASKARA,
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LANDSAT and SPOT
satellites, a large number
of remote sensing appli-
cations have been opera-
tionalised. These include
continuous monitoring of
the forest and delineation
and categorisation of the
extent of wasteland of vil-
lage level which helps in
the process of reclama-
tion of the wasteland.
Extensive use of satellite
imageries for identifying
the underground acqui-
fers has resulted in
achieving 95% success
rate inthe drilling of borew-
ells as against 45%
achieved by conventional
methods. Prediction of
acreage and yield of all
major crops like rice and
wheat has been initiated.
Regular bi-weekly drought
bulletins at district level
are being issued based
on space data. Monitor-
ing of the floods and flood
damage assessment is
now availableonreal-time
basis. Space imageries

-are also being used for

detecting fish catch and
identify new mineral re-
sources. A National Natu-
ral Resources Manage-
ment System (NNRMS)
under Department of
Space DOS has been set
up to ensure the optimal

.use of space technology

for the management of
natural resources.

ISRO has established a
ground based Local User
Terminal (LUT) for moni-
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(iv)

toring both on the land
and on the sea in and
around the country using
satellite technology to
provide search and res-
cué information on a
timely basis.

As apart of the establish-
ment of self-reliance, the
Indian Space Programme
has been successful in
ushering an Indian Space
Industry, by providing
technology transfer, con-
sultation and involving
industries in an integral
fashion. About 160 tech-
nologies have so farbeen
successfully transferredto
over 90 industries. About
500 industries are in-
volved inthe Indian Space
Programme. Throughthis
process, the country has
built a total self-reliance
in many areas including
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new materials such as
merging steel, high en-
ergy propellants, electron-
ics, sophisticated com-
puter based interpretation
equipment, inertial sen-
sors and electro-optical
systems.

ISRO has forged active
bonds with the universi-
ties and academic institu-
tions by sponsoring Re-
search & Development
Projects of relevance to
space sciences, technol-
ogy and applications. A
few space technology
cells have also been cre-
atedfor closerinteractions
between ISRO and insti-
tutions in the areas on
mutual interest.

(b) The following are the planned satei-
lite launches being implemented by ISRO:
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indigenous Technology Generation and
ITS Utilisation

3090. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether there is a large gap be-
tween indigenous technology generations
and its utilisation by the industry;

(b) if so, the reasons therefore; and

{c) the steps taken to narrow down the
gap?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) and (b) Gaps between indigenous tech-
nology generation and its utilisation by the
industry do arise due to reasons such as:
large investment required for commercial
production; the degree of provenness of
technology at the pilot plant or semi-com-
mercial plant levels; possible lifecycle of the
technology generated and its susceptibility
to obsolescence: easy access to imported
tec'hnobgy for the production of same or
similar product; indigenous availability of the
capital good required for production; ability
to compete with products with established
trade marks and brand names; market and
price competitiveness of the products to be
commercialised; and protection available to
nurture indigenous technology at its infancy.

(c) Government has initiated a number
of steps for utilisation of indigenous technol-
ogy such as: providing encouragement to
develop technology at pilot plant or semi-
commercial plant level; encouraging R&D
efforts to absorb the imported technology
with a view to uncovering know why aspects;
providing preferential treatment in licensing
including those developed by large compa-
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nies and giving enhanced rate of investment
allowance or accelerated depreciation al-
lowance on the cost of piant & machinery

installed utilising indigenous technology.

Nehru Yuva Kendras

3091. SHRI K.S. RAO: Will the PRIME
MINISTER be pleased to state:

{a) the number of Nehru Yuva Kendras
in the country at present;

{b) the aims and objectives for which
these Kendras were set up;and

{c) how tar these have been achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) There are, at present, 401 Nehru Yuva
Kendras in the country.

(b) The Scheme of Nehru Yuva ken-
dras, started in 1972-73, aims at providing
rural non-student youth with an opportunity
to take part in the process of National Devel-
opment, as alsoto developtheirown person-
ality and skills. Popularisation of National
objectives like self-reliance, pride in Indian-
ness, Socialism, secularism, democracy,
national integration, and development of the
scientific temper amongst and thrdugh the
youth, is yet another important objective of
the scheme, emphasis being on character
building, physical fitness and promotion of
cultural activities.

(c) In furtherance of these objectives,
the Nehru Yuva Kendras organise a variety
of programmes like work camps, youth lead-
ershiptraining programmes, vocationaltrain-
ing, rural sports rural cultural activities, youth
club development programmes, functional
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literacy, national integration camps and
adventure programme, etc. During 1989-90,
about 5 lakhs rural youth have benefited
from such programmes.

E\

Software Packages for Sanskrit
3092. SHRI PYARELAL KHANDEL-
WAL:
DR. AK. PATEL:

Will the PRIME MINISTER be pleased
to state:

(a) the software packages for Sanskrit
available at present and which one among
these are envisaged for development during
the year 1990;

(b) whether some audio/audio-visual
tapes have been prepared for research
purposes of the Vedic and ancient sciences
depicting recitations and related procedures;
if s0, the details thereof:

(c) the software packages which are
being made available for s¢holars: and

(d) whether Government have chalked
out any blue print for the encouragement of
such softwares and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) to (c). As part of the project at Centre for
Development of Advanced Computing (C-
DAC), Pune on the use of Sanskrit as a
language forcomputers, some programming
environments have been developed which
allow all Indian scripts including Devnagrito
be used in Programming. Symbolic program-
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ming languages like LISP and PROLOG can
now be used for Sanskrit. In order to fully
develop Paninian grammar on the computer
for the purpose of investigating the use of
Sanskrit for natural language processing,
basic support tools, incorporating the gram-
mer rules such as Sandhi, Vigrah, Sh-
abdaroop and Dhaturoop have been devel-
oped using DISP. The prototype of an expert
system shell called “Visheshgya “ has been
completed. This can be used by scholars of
Sanskrit and ancient Indian sciences for
entering knowledge on specific domains.

A Sanskrit Intelligent Tutoring System
for 10th standard students has been devel-
oped which will help in the training of San-
skrit in Schools. Further software for the
implementation of the rules of Paninian
Grammar will be developed. Preliminary
software development work done on the
Sanskrit sentence Parser will be refined.
Further work on Visheshgya will be under-
taken.

A separate project on ‘Computer As-
sisted Sanskrit Teaching/Learning Environ-
ment” has started at Jawaharial Nehru Uni-
versity, New Delhi. Under these, basic de-
sign of the software for teaching alphabet,
their properties, Sandhis have been under-
taken. Also a nucleus software system has
been designed which will be used in imple-
menting the teaching/learning lessons and
exercises. No audio-visual tapes have been
prepared in this context for research pur-
poses of the vedic and ancient Sciences.

(d) Department of Electronics has drawn up
a programme, namely, Technology Devel-
opment for Indian Languages (TDIL) for
implementation during the Eighth Plan. This
programme Wwill include the development ot
various applications for Language Learning,
Machine Translation, Human-Machine In-
terface etc. for Indian Languages including
Sanskrit.
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Review of 5-day-week system

3093. SHRI HET RAM: Will the PRIME
MINISTER be please to stats:

(a) Whether Government have con-
ducted any study on the relative productivity
of Government employees of the ‘five-day
week’ with Saturday and Sunday being holi-
days for Central Government employees:

(b) what was the policy consideration in
making Saturdays a holiday and whetherthe
policy ends have been met by this scheme:

(c) whether Government have invited
and considered public opinion regarding
efﬁciency of Government employees after
the introduction of five-day week; and

(d) whether Government propose to
review the scheme in the interest of increas-
ing the efficiency of administration and to
make it more accessible to public?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A quick
study was conducted on different aspects
including relative productivity of Government
employees.

(b) The consideration in introducing the
system was improving efficiency in admini-
stration. The quick study referred to in Part
(a) above yielded sufficient material to con-
clude that there was no fall in the level of
efficiency.

{c) The quick study also sampled public
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opinion on whether the new system had
posed any difficulties for the members of the
public or not.

(d) No, Sir.
[ Translation)
Expenditure on Education

3094. SHRIGOPAL PACHERWAL.: Will
the PRIME MINISTER be pleased to state:

(a) the total amount spent on education
during the last three years; and

(b) the State-wise details of the percent-
age of Scheduled Castes and Scheduled
Tribes population in the country who got
benefits of education?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The anticipated expenditure of Education
Departments of the Centre and the State
Governments during the last years (1986-
89) is Rs. 28,187 crores.

(b) Literacy rates of scheduled castes
and scheduled tribes, as furnished in the
1981 census, indicate the percentage among
these who have got the benefit of education.
Statewise details of literacy rates are given
in the enclosed statement.
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Forest Area in Rajasthan

3095. SHRIGULAB CHAND KATARIA:

Will the PRIME MINISTER be pleased to

state: (a) the percentage of total forest area
in Rajasthan at present;

(b) whether forest area in the state has
drastically decreased in the last three years;
and

(c) if so, the reasons therefore?

THE MINISTER OF STATE IN THE
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MINISTRY OF ENVIRONMENT AND
FORESTS AND MINISTER OF STATE IN
THE MINISTRY OF PROGRAMME IMPLE-
MENTATION (SHRIMATI MANEKA
GANDHI): (a) The recorded forest area of
Rajasthan is 31660.15 sq. Kms. which is
9.2% of the total geographical area of the
state.

(b) & (c). According to information fur-
nished by the State Government, forest area
in the state has increased between 1984-85
to 1986-87 as is shown in the following table:

Year Forest area in sq. Kms. Percentage of Total
Geographical area

1984-85 31,292.39 9.14

1985-86 31,543.07 9.21

1986-87 31,660.00 - 925

[English) Fifth all India Educational Survey

Pakistani Ships in Indian Coast

3096. SHRI CHIRANJ! LAL SHARMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Pakistani ships have been
seen near Indian coast recently;

(b) If so, whether any protest has been
made to Pakistan Government in this re-
gard; and

(c) if so, with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE(DR. RAJA
RAMANNA): (a) No, Sir.

(b) and (c). Does not arise.

3097. PROF. SAIF-UD-DIN SOZ: Wil
the PRIME MINISTER be pleased to state:

(a) whether Governmenthave prepared
the final report of Fifth All India Educational
Survey; and

(b) if so, when it is likely to be placed on
the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
and (b). Selected statistics from the Fifth All
India Educational Survey were published by
the National Council of Educational Research
and Training (NCERT) in February, 1989.
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The final report is being compiled by the
NCERT and is expeacted to be ready to be
sent for publication by 30th June, 1990. The
report will be released immediately after its
publication.

Evaiuation of Employment Generation
Schemes

3098. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Jawahar Rozgar Yojna,
IRDP and other on-going employment re-
lated schemes have been evaluated to study
their efficiency in the context of “Right to
Work’ scheme to remove poverty and to
generate more employment opportunities;

(b) if so, the details thereof:

(c) the funds spent on such schemes
during the last three years;

(d) whether any worthwhile employment
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was channelised under the ‘Right to Work’
scheme; and

(e) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir,
While routine evaluation of on-going em-
ploymentschemes has been undertaken, no
evaluation study, in the specific context of
‘Right to Work’ has been conducted, of
Jawahar Rozgar Yojna, Integrated Rural
Development Programme (IRDP) and other
on-going employment related schemes.

(b) Does not arise.

(c) The funds spent on employment
schemes, like; Integrated Rural Develop-
ment Programme (IRDP), National Rural
Employment Programme (NREP), Rural
Landless Employment Guarantee Pro-
gramme (RLEGP), and Jawahar Rozgar
Yojana (JRY) during the last three years are
given below:—
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(d) There is no scheme at the national
level, known as ‘Right to Work’ at present.

(e) Does not arise.

Development Works in Hill Areas of
Uttar Pradesh

3099. SHRI C.M. NEGL:
SHRI HARISH RAWAT:

Will the PRIME MINISTER be pleased
to state:

(a) Whether Government are aware that
the development works in Garhwal District in
Uttar Pradesh have been hampered:

(b) if so, the reasons therefore:

(c) whether Union Government are
contemplating amendments to the Forest
(Conservation) Act, 1980, to remove bottle-
necks in the way of much reeded infrastruc-
tural facilities like construction of roads,
bridges, electrification and drinking water
channels; and

(d) if so, the details thereof and the time
schedule thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). Representation have been re-
ceived in the Ministry alleging that Forest
(Conservation) Act, 1980 has come in the
way of development works particularly inthe
hilts districts of Uttar Pradesh.

(c) and (d) No amendments to the For-
est (Conservation) Act, 1980 are being
considered at present. The guidelines is-
sued under the Act provide that proposals for
laying of transmission lines or pipes for drink-
ing water supply. where no felling of trees is
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involved may be submitted by the State
Government to Central Government in sim-
plified proforma. However, based on the
suggestions made in the Conference of the
Forest Ministers of States held in May, 1989,
following steps have been taken to further
streamline the procedure for speedy dis-
posal of cases under the Forest (Conserva-
tion) Act, 1980:

1. Diversion of forest land for construc-
tion of buildings for schools, hospitals, dis-
pensaries, community halls, co-operatives,
panchayats, tiny rural industrial-sheds of
Government etc. which are to be put up for
the benefit of the people of that area are now
to be considered but such diversions should
be strictly limited to the actually needed area
and should not exceed one hectare in each
case.

2. In hill districts and in other districts
having forest lands exceeding 50 per cent of
the total geographical area, compensatory
afforestation on non-forest land is to be
Insisted upon and is permitted on degraded
forest land twice in extent of the area di-
verted provided forest land invoived is less
than 5 hectares and the purpose of diversion
Is for construction of link road, small water
works, minor irrigation works, school build-
ing, dispensary, hospitals, tiny rural indus-
trial shed of the government or any other
similar work which directly benefit the peopie
of the area.

3. Only those cases wherein forest
area involved is more than 10 hectares are
now referred to Advisory Committee for its
advice. Cases involving forest area upto 10
hectares are decided by this Ministry without
reterring those to the Advisory Committee.
The Regional Chief Conservator of Forests
have been authorised to clear proposals
involving forest land less than one hectare.

Eachcaseis considered on its merit and
if complete information is received from the
State Government, the policy is to take
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decision within 6 weeks from the date of
receipt of the proposal in this Ministry.

Kaiga Atomic Power Plant

3100. SHR! C.P. MUDALA GIRI-
YAPPA:
SHRI V. KRISHNA RAO:

Wilithe PRIME MINISTER be pleased
to state:

(a) the progress made so far in setting
up the Kaiga Atomic Power Plant in Karna-
taka;

(b) the financial allocation made in the
Eighth Plan for this plant; and

(c) by what time the plant would start
functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE & TECHNOLOGY
AND MINISTER OF STATE IN THE DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON):(a)
Setting up of site infrastructural facilities,
main plant civil works and manufacture as
well as part deliveries of major equipment of
the Kaiga Atomic Power Plant (Units-1&2)
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with a capacity of 2X235 MWe are in prog-
ress.

(b) The financial allocation in the Eighth
Five Year Plan for the above plant has not
yet been finalised.

(c) The target dates for achieving criti-
cality are June 1995 for Unit-1 and Decem-
ber 1985 for Unit-2 and commencement of
commercial power operation in a period of
six months after achieving criticality.

Unauthorised Construction in Kanpur
Cantonment Area

3101.SHRIV. SREENIVASAPRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether large scale unauthorised
constructioninthe Cantonment area, Kanpur,
have been going on; and

(b) if so, the tacts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) and (b): 50 unauthorised
constructions have been noticed in the
Cantonment area, Kanpur, during the year
1989. Details of such constructions are given
in the attached statement.
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Legislation for Compuisory Education

3103. KUMAR UMA BHARATI: Wili the
PRIME MINISTER be pleased to state: (a)
the states which have enacted legislations
making education compulsory andthe names
of the states which have not done so;

(b) the constraint which stand inthe way
of enforcement of legislation and in achiev-
ing the objective of universalisation; and

(c) the steps taken to remove these
constraints during each of the last three
years and the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AMD MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
According to information available in the
Ministry of Human Resource Development
(Department of Education), 14 States and 4
UTs have enacted legislation for compulsory
education. 11 States and 3 UTs have not
done so. The names are given in the at-
tached statement.

(b) & (c). The constraints that make
enforcement of legislation impractical and
also stand in the way of universalisation
include:

(i) socio-economic factors, including
incidence of work among children;

(ii) inadequately provided schools:

(iii) perception of the curriculum not
being relevant:

(iv) lack of motivation among the par-
ents towards education of children, partic
larly girls;

(v) unsuitability of school cale: : .nu
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timings from children’s point of viev.

The Central Government had initiated,
beginning with 1987-88, a number of meas-
ures to improve children’s participation in
primary education. These measures include
(i) Operation Black-board; (ii) Improvement
of Teacher Education through establishment
of District Institutes of Education & Training;
(iii) Revised programme of Non-Formal
Education mainly for working children; (iv)
Introduction of Educational Technology in
rural areas; and (v) Improvement of Curricu-
lum.

Data available with Planning Commis-
sion indicates that against the VIl Plan target
of 255.25 lakh additional enrolment in ele-
mentary classes, the likely achievement will
be 258.92 lakhs.

STATEMENT
Names of the States/UTs which have
enacted Legislation for compulsory

education. (Annexed to Unstarred ques-
tion No. 3103 Lok Sabha)

1. Assam

2. Andhra Pradesh

3. Bihar

4. Guijarat

5. Haryana

6. Jammu & Kashmir

7. Karnataka
8. Madhya Pradesh
9. Maharashtra

10. Punjab
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11.  Rajasthan

12.  Tamilnadu

13.  Kerala

14, Wast Bengal

15.  Andaman & Nicobar iIslands
16.  Chandigarh

17. Delhi

18. Pondicherry

Names of States/UTs which have no legis-
lation for compulsory education
1. Arunachal Pradesh
2. Himachal Pradesh
3. Goa
4. Manipur
5. Meghalaya

6. Mizoram

7. Nagaland

8.  Orissa

9.  Sikkim
10. Tripura

11. Uttar Pradesh
12. Dadra & Nagar Haveli
13. Daman & Diu

14, Lakshadweep
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Programme of space Department for
Rural Sector

3104.
WAJ:

SHRI PARASRAM BHARD-
SHRI SANAT KUMAR MANDAL.:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Department of Space
has launched a special Plan for 1990-95
aimed atimproving the quality of life, particu-
larly in the-rural sector and to provide a vital
inputs for achieving rapid national develop-
ment in a cost effective way;

(b) if so, the details regarding the num-
ber of projects with emphasis on poverty
alleviation and land use alongwith the aim of
Indian Space Programme;

(c) the capital outlay involved therein;
and

(d) the broad features of the time-bound
programme drawn-up or being drawn-up in
collaboration with the various user agencies
at the Central and State levels?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K MENON):
(a) Yes, Sir. ~

(b) The Indian Space Programme pri-
marily aims at applying modern space tech-
nologies in areas relevant to national devel-
opment particularly for; (a) Communications
(b) Satellite based natural resources survey
and management; (c) Meteorological Serv-
ices on an assured and continuous basis
and (d) TV and radio broadcasting. The
Department has drawn up a specific action
plan identifying projects with'special empha-
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sis on the needs of rural society, especially
in the areas of poverty alleviation, water
management and land use. The following 31
projects have been identified under this plan:

1. INSAT services for disaster man-
agement and communication

2. National Agricultural drought as-

sessment.

3. Integrated approach to combat
drought.

4. Flood plain mapping and damage
assessment.

5. Desert locust migration monitor-
ing.

6. Land use/cover mapping for agro-

climatic regions.
7. Crop acreage and yield estimation.

8. Nationwide soil salinity/alkalinity
mapping.

9. Wasteland mapﬁing .
10. National Forest cover mapping.
11. Nationwide grass land mapping.

12. Monitoring of desertification in NW
India.

13. Environmental impact of mining.

14. Underground coal fires monitoring
and detection.

15. Urban spraw! mapping.
16. Wild-life habitat assessment.

17. - Soil moisture assessment using
microwave data.

18.  Mulberry crop inventory.
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19. Coastal wetland mépping for in-
land fisheries.

20. Marine fisheries potential zones
identification.

21. Ground water potential of reser-
VOIrs.

22. Surface water monitoring of reser-
VOIrs.

23. Watershed priortisation in Brah-
maputra Basin.

24. Water Management in command
areas.
25. Environmental impact of multipur-

poseriver valley projects (Narmada,
Tehri & Silent Valley)

26. Mini/micro hydel site locations.

27. Snow-melt run off and water flow to
the reservoirs.

28. Remote Sensing Training and
Education.

29. Establishment of State Remote
Sensing Centres.

30. Digital Terrain modelling.

31. Natural Resources Information
system Development at districtAvil-
lage level.

(c) The estimated outlay for the pro-
grammes identified under Department of
Space Action Plan for 1990-95 is about Rs.
80 crores. This outlay is only towards the
procurement of satellite data, data analysis,
ground truth data collection, preparation of
final maps, establishment of resource infor-
mation system, Training etc.

(d) The broad features of the programme
under the Action Plan for 1990-95 of the
Department of Space are given below:
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Complaints against Principal, Ken-
driya Vidyalaya No. 2, Kanpur

3105. SHRIRAGHAVJI: Willthe PRIME
MINISTER be pleased to state: .

(a)whether complaints havebeen made
by teachers of Kendriya Vidyalaya No. 2,
AFS, Chakeri, Kanur against its Principal;

(b) if so, details thereof;

(c) whether some action has been taken
in the matter; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
to (d). Yes, Sir. A number of complaints by
the teachers of Kendriya Vidyalaya No. 2,
AFS, Chakeri, Kanpur, have been made
against its Principal, levelling following alle-
gations:-

(i) frreguiarities in admissions.

(i) Harassment of staft and neglect of
Senior teachers.

(iiiy Misbehaviour with lady teachers.

(iv) Mismanagement and Maladminis-
tration.

(v) Non-settlement of personal claims
and demand of money for settle-
ment of claims.

Investigation into the matter has been
ordered. Action, if any, against the Principal
will depend on the results of investigation.
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[ Translation]
Sainik School in Ghazipur District

3106. SHRI JAGDISH SINGH KUSH-
WAHA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose to
open a Sainik School in Ghazipur district of
Uttar Pradesh in memory of the great warrior
‘Abdul Hamid’ the winner of Param Vir
Chakra;

(b) if so, when; and
(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE ({DR. RAJA
RAMANNA): (a) to (¢). A Sainik School is
established on the specific request of a State
Government, as the entire capital expendi-
ture and a major portion of the recurring
expenditure of the School has to be borne by
the State Government. No request for open-
ing a Sainik School in Ghazipur district has
been received from the Government of Uttar
Pradesh.

[English]

Management of National Park and
Sanctuaries

3107. SHRI A. ASOKARAJ: Will the
PRIME MINISTER be pleased to state:

(a) whether a recent study report pre-
pared by an Expent Group on management
of National Parks and Sanctuaries under the
aegis of the Indian Institute of Public Admini-
stration has noted that out of 44 National
Parks and 160 Sanctuaries responding to
their questionnaire only 7 percent of the
Parks and 20 per cent of the Sanctuaries
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have reported encouragement from authori-
ties;

(b) if so, the reasons therefore; and
(c) the steps being taken to give encour-
agement to national parks and sanctuaries.

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) No, Sir,

(b) Does not arise.

(c) National Parks and Sanctuaries are
established by the State Governments. The
State Governments are assisted in the
management of national parks and sanctu-
aries through Centrally sponsored schemes
for development of these areas and through
provision of education, training and research
inputs.

Inclusion of Maratha Ditch Canal in
Ganga Action Plan

3109. SHRI AJIT KUMAR PANJA: Will
the PRIME MINISTER be pleased to. state:

(a) whether Government propose to
include Maratha Ditch Canal of Calcutta in
Ganga Action Plan; and

(b) it so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMAT!I MANEKA GANDHI):
(a) and (b). The portion of the Maratha Ditch
Canal through which water is still flowing is a
part of the Belaghata and Circular Canal.
Two schemes have been sanctioned under
the Ganga Action Plan for interception and
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diversion of waste water going into this canal.
Work onthese schemes is in progress and is
likely to be completed in the current financial
year.

Cleaning of polluted stretches of Ganga
3110. SHRI ANADI CHARAN DAS:

SHRI R.L.P. VERMA:
SHRI BHAJAMAN BEHERA:

Willthe PRIME MINISTER be pleased
to state:

(a) whether under the Ganga Action
Programme the cleaning of the poliuted
stretches of Gahga inciude diversion, sewer
cleaning and renovation of pumping staiions
and the work is being implemented with
foreign collaboratior:

(b) if so, the foreign exchange compo-
nent of the programme, particulars of the
tforeign agency; and

(c) the action taken/proposed to be
taken to implement the programme using
indigenous technology available in the
country? ’

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHYI):
(a)to (c). The large majority of the schemes
under the Ganga Action Plan are being
implemented utilizing funds provided by the
Central Government & using indigenous
technology available in the country. Poliu-
tion abatement schemes at Kanpur and
Mirzapur are being financed by the Royal
Government of Netherlands and technical
assistance in this respect is also being pro-
vided by Dutch experts. Technical assis-
tance is also provided by the Overseas
Development Administration of the United
Kingdom in the areas of water quality mod-
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elling, monitoring and some aspects of
sewerage and sewage treatment plants.
World Bank credit is available for the imple-
mentation of sewage treatment plants at
Allahabad, Kanpur and Hardwar and for
purchase of some equipment. The foreign
exchange component in the programme is
restricted to the import of some essential
equipment such as in a few of the sewage
treatment plants and pumping stations. The
foreign exchange component on the imple-
mentation of the programme is likely to be
less than 5% of the sanctioned cost of the
project. Indigenous technology available to
us is more cost-effective, efficient, suited to
local conditions and needs and is not avail-
able locally.

projects of Punjab pending clearance

3111. SHRI KAMAL CHAUDHARY:
Will the PRIME MINISTER be pleased to
state:

(a) whether some projects of Punjab
are pending with the Planning Commission
for clearance: -

(b) if so, the details thereof and the
reasons for not clearing these Projects so
far; and

(c) the time by which these projects are
likely to be cleared?

THE PRIME MINISTER (SHRI! VISH-
WANATH PRATAP SINGH): (a) Yes, Sir.

(b) and (c). Following projects are
pending with Planning Commission for clear-
ance. (1) Punjab Irrigation Project Phase |1—
Lining of water courses.

(If) Rehabilitation and improvement of
canal regulation structures in canal system
of Punjab and

(i) Upper Bari Doab Canal (U.B.D.C.)
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Stage—lil Hydro Electric Project.

The Projects at serial No. (I) and (ll) are
under examination and the final decision
about clearance of these projects is likely to
be taken while finalising the Eighth Plan for
the State. For the project at serial No. (lil)
mode of funding is yet to be indicated by the
State Government.

Pregnancy test kit

3112. SHRI NARSINGRAO SURYA-
WANSHI: Will the PRIME MINISTER be
pleased to state:

(a) whether the scientists of the Na-
tional institute of Immunology, New Delhi
have developed pregnancy detection kit; if
s0, the details thereof;

(b) whether Government propose to
commercially produce and market this kit;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT {PROF. M.G.K. MENON): (a)
Yes, Sir. National Institute of Immunology,
New Delhi, has developed two different test
kits forthe early detection cf pregnancy—(1)
Latex Agglutination Inhibition Slide Test and
(2) Immuno Dot Assay for the detection of
HCG in urine. The second test is more sen-
sitive than the previous Latex Agglutination
Test.

(b) The Government has already taken
steps to commercialise the technology.

(c) Does not arise.
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New Hill Areas of Andhra Pradesh
under Eastern Ghats

3113. SHRIMATI UMA GAJAPATHI
RAJU: Willthe PRIME MINISTER be pleased

to state:

(a) whether Government propose to
identify new hill areas in the Eastern Ghats
for Central Assistance under the Hill Areas
Development Programme;

(b) when the fresh criteria is likely to be
worked out by the Planning Commission for
the identification of new hill areas; and

(c) the measures proposed to ensure
thatthe tribal and hillareas of Andhra Pradesh
such as Araku and Anantgiri are not de-
prived of therr legitimate share of special
Central Assistance under the Hill Area De-
velopment Programme?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a)to {c). An
Expert Group on Delineation of New Hill
Areas was constituted for evolving appropri-
ate criteria and identifying hill areas as per
these criteria. The report of the group has
been received and is under consideration.

The responsibility for bringing about
faster socio-economic development of the
State as well as its backward or hilly areas
primarily rests with the concerned State
Government. The general approach in the
Eighth Plan is to avoid a series of Special
Area Development Programmes as in the
Seventh Plan and have, instead, general
ruraldevelopment done on the Seventh Plan
and have, instead, general rural develop-
ment done on the basis of decentralised
area planning by local bodies. In the hill
areas, hill development will be the accent in
local development. The Centre will continue
1o assist in providing sutficient technicafand
Otherinputs to local authorities in fragile area
todraw up and implement ecologically sound
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programmes of area development on a
sustained basis.

[ Translation]
Electronic Industry in Bihar

3114. SHRI R.L.P. VERMA: Wil the
PRIME MINISTER be pleased to state:

(a) whetherthere was a proposal to set
up any electronic industry in Domchanch in
Hazaribagh district of Bihar and some land
had also been acquired for the purpose;

(b) if so, the progress made sofar in this
regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON)}): (a)
No Letter cf Intent/Industrial Licence has
been issued for setting up of Electronic
industry in Domchanch in Hazaribagh dis-
trict of Bihar. However, Bihar State Electron-
ics Development Corporation (BELTRON)
prepared a project for an electronics indus-
trial estate at a site in Domchanch where
land, earlier acquired for the education
department, was available. Subsequently, it
was decided to develop a multiproduct in-
dustrial estate and the State Government
has since handed overthe land to the Ranchi
Industrial Area Development Authority for
this purpose.

(b) and {¢). Do not arise.

INSAT-(B

3115. SHRI KASHIRAM RANA: Will
the PRIME MINISTER be please to state:
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(a) whether INSAT-IB satellite is dead
for the last several months; and

(b) if so, the steps takenby Government
to make it operational or to launch a new
satellite?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) No, Sir. lt is expected that INSAT-1B will
continue to be  in operation till October,
1990 but with increased orbital inclination.

(b) INSAT-ID is scheduled to be
launched in June, 1990 and will replace
INSAT-IB.

[English]

Effect of Radiation on healith of people
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Will the PRIME MINISTER be pleased to
state:

(a) whether the total radiation dose in
some of the country’s atomic power stations
had increased last year;

(b) if so, whether any assessment has
been made of the effect of radiation on the
health of people; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL- -
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESNURCE DE-
VELOPMENT (PROF. M.G.K. MENON):
(@) There has been an increase in the
collective dose of radiation over the previous
year in Tarapur, Rajasthan and Madras
Atomic Power Stations. The collective dose
of exposure at these three stations for the
last 5 years is given below:

COLLECTIVE DOSE AT NUCLEAR

3116. DR.Y.S.RAJASEKHARREDDY: POWER STATIONS DURING 1985-89
Tarapur Rajasthan Madras
(MANREM) (MANREM) (MANREM)
1885 2780 1484 552‘
1986 2374 1665 1100
1987 3043 1620 1737
1088 1605 974 1634
1989 1784 1799 1668

It will be seen from the above that the
collective dose in 1989, though higher than
1988, is not significantly higher than the
range in previous years.

(b) and (c). The total collective dose at
a power station during a year depends on
the operation of the power station and the
extent and the nature of maintenarice car-
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ried out during the year. it is the sum total of
the radiation doses received by all the work-
ers exposed to radiation. In certain circum-
stances, where a large number of workers
are involved, even though each receives
radiation well below the permissible dose,
the total collective dose can be higher. The
individual doses of the workers have been
within the limits prescribed for occupational
workers and hence no observable health
effects are expected. This is confirmed by
the annual medical check-up atthe hospitals
located at the sites of the Nuclear Power
Stations.

Allotment of land for Hotel in Orisss
3117. SHRID. AMAT:
SHRI K. PRADHANI:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government of Orissa al-
lotted land near Suntemple at Konark forthe
construction of a beach resort;

(b) if so, the detaiis thereof including the
names fo the allottee:

(c) whether the land torms part of re-
serve forest; and

(d) if so, the reasons for making this
allotment?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) Yes, Sir.

(b) to (d). 28.49 hectares of land in
Konark West Block. notified under Section 4
of Orissa Forest Act 1972 with anintention to
constitute it as Reserve Forest, was denoti-
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fied and allotted by Government of Orissa in
favour of M/s East India Hotels Ltd. for devel-
opment of beach resont.

Disposal of Nuclear Waste

3118. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the PRIME MINIS-
TER be pleased to state:

(a) the estimated radio-active waste
produced annually by each of the nuclear
power plants in the country;

(b) the existing arrangements to dis-
pose of the nuciear waste and how are these
considered to be foolproof; and

(c) the details of major hazards from the
nuclear waste when kept unsafe?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON)}): (a)
Radioactive wastes are generated at differ-
ent stages of nuclear fuel cycle viz. mining
and milling, fuel fabrication, reactor opera-
tion and fuel reprocessing. Annual nuclear
waste arising from power reactors of 1000
MWe capacity are estimated to be about 400
cubic meters of low and intermediate level
solid wastes with bulk of the liquid wastes
being of very low level activity amenable for
discharge after treatment.

(b} All wastes are subjected to elabo-
rate treatment and conditioning before they
are stored on site in a safe manner and only
such very low level wastes which are safe
are discharged after making sure that they
are well within the prescribed limits. Continu-
ous environmental monitoring is also en-
sured in the vicinity of nuclear facilities to
make sure that proper health and safety
aspects are maintained.
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There is also a constant programme of
monitoring and surveillance of the environ-
ment around the solid waste repository to
check any spread of radioactivity. Safety
analysis is done at each repository site to
have long term assessment. These studies
have shown that these facilities are safe for
all times to come till activity decays down to
innocuous level.

(c) Like in any conventional toxic chemi-
cal waste, the hazards to human population
due to nuclear waste depends onthe nature,
content and method of handling.

[ Translation]

Recognition to new Universities by
U.G.C.

3119. PROF. SAILENDRANATH SRI-
VASTAVA: Will the PRIME MINISTER be
pleased to state:

{@) whether Union Government and the
University Grants Commission have laid
down certain guidelines for opening and
recognition of new universities;

(b) if so, the details thereof;

(c) the number of universities opened
during 1983-90 with the prior approval of
Union Government;

(d) whether some Universities have
been opened during ‘*" -90 without seek-
ing prior sanction 1 vernment; and

(e) i so, the details thereof and action
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
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and (b). Universities are established by
Central/State Governments, and prior ap-
proval of University Grants Commission is
not required before setting up a new univer-
sity. UGC had, however, issued a circular to
all State Governments in 1974 advisingthem
to make a survey of the existing facilities for
higher education in the state and its pro-
jected needs, with a view to justifying the
need for any additional university, before
considering the question of establishment of
a new universities. Universities established
afterJune, 1972, are required to be declared
fit to receive Central assistance by the UGC
under Section 12 B of the UGC Act. For this,
the University should have the requisite in-
frastructure and facilities, number of teach-
ing departments and staff, management
structure and other features as prescribed
under the rules framed under Section 12 B of
the UGC Act.

(c) to (e). Prior approval of Central
Government is not necessary before open-
ing a new university. State Governments
usually inform the Central Gowvt., UGC and
Association of Indian Universities of the
opening of new Universities. According to
the information available with UGC, the fol-
lowing Universities were opened during 1989-
90:

(i) Yashwantrao Chavan Maharash-
tra Open University, Nasik.

(i)  Tamil Nadu Veterinary and Animal
Science University, Madras.

[English]

Changes in pay scales of Delhi teach-
ers

3120. SHRI P.M. SAYEED: Will the
PRIME MINISTER be pleased to state:

(a) whether Government's attention
has been drawn to the newsitem, published
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in Indian Express dated 26 February, 1990
under the caption "SC/ST teachers to boy-
cott Holi";

(b) it so, the details of the changes
made in the pay scales and other matters
affecting the Delhi School teachers;

(c) the number of teachers in Delhiwho
got adversely affected by these changes;
and

(d) the measures proposed to be
adoptedto meetthe demands of these teach-
ers?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Government is aware of the reports that
appeared in a section of press under the
caption “SC/ST teachers to boycott Holi".

(b) The Government revised the pay
scales of the school teachers in the employ-
ment of Union Territories and Central au-
tonomous bodies on 12.8.87, effective from
1.1.86. In the revised pay scales, promo-
tional avenues of the teachers have been
stepped up by providing 3 pay scales for
each category of teachers; and a teaching
allowance of Rs. 100/- p.m. has also been
sanctioned. These pay scales are applicable
to SC/ST teachers as well as general cate-
gory teachers equally. There is no discrimi-
nation against SC/STteachersintherevised
pay-scales. The latter are better than the
pre-revised pay scales with improved pro-
motional opportunities and a minimum
monetary benefit.

(¢) and (d). Do not arise.

CHAITRA 14, 1912 (SAKA)

Written Answers 266

[ Translation)

Pilferage of Defence equipments

3121. SHRI HUKUMDEO NARAYAN
YADAV: Wil the PRIME MINISTER be
pleascd to state:

(a) whether heavy pilferage of defence
equipments from Defence Stores has been
detected in many parts of the country in the
recent past;

(b) if so, the details of Defence stores
wherefrom such equipment was stolen dur-
ing the last three years with value thereof
and the number of cases registered in this
connection; and

(c) the particulars of the persons in-
volved in these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) and (c). Do not arise in view of (a)
above.

Delay in completion of projects

3122. SHRIRAMDAS SINGH: Willthe
PRIME MINISTER be pleased to state:

(a) the number of the projects in the
public sector which were under construction
during the Seventh Five Year Plan and could
not be completed within the prescribed time
limit and the details thereof;

(b) the reasons for the delay; and

(c) the original and revised cost of each
such project?

THE MINISTER OF STATE FORENVI-
RONMENT AND FOREST AND MINISTER
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRIMATI
MANEKA GANDHI): (a) Of the central
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sector projects under construction during  toring System of Ministry of Programme
the 7th Plan, 181 projects, costing over Rs. Implementation on 31.12.1989. The proj-
20 crore each, were delayed with respectto  ects fall under different sectors as per details
the original date of commissioning as per given below.—

information available in the Quarterly Moni-

(i) Atomic Energy - 2
(i) Coal 49
(iii) Fertilisers - 7
(ivi Mines - 1.
(v} Steel - 7
(vi} Petro-chemicals 4

(vii) Petroleum & Naturai Gas - 21
(viii) Power 34
(ix) Paper, Cement etc. (DPE) . 8
(x) Railways - 20
(xii) Surface Transport - 21
(xii) Telecommunication - 7
Total No. of delayed projects - 181

(b) Various reasons for delay in com- -

pletion of projects identified by MPI, as a
result of monitoring and analysis of the re-
ports received from the project authorities,
can be summed up as follows:—

—  Delay in acquisition of land: -

— Delay in chtaining clearance from —-

forest/environmental angle and
lack of advance action for devei-

opment of infrastructure; —

—_ Inadequate project preparation; —

Delay in tie-up of adequate funds
and sources of funds (budget-
ary, internal, extra-budgetary and
external);

2

Delay in technology tie-up;

Delay in finalisation of detailed
engineering,

Delay in import clearance;

Frequent scope changes,
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Delay in tendering and ardering;
Lack of delineation of responsi-
bility with the Consultant and the
project organisation:

industrial relation and law and
order problems;

Inadequate supply of inputs;

Non-sequential and delayed
supply ot fabricated equipments;

Teething troubles due to mal-
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functioning of equipment;

—  Selection of unproven technol-
ogy:

—  Delays in Right of Use (ROU)
clearances;

—  Difficult geology of project sites.

(c) The original and revised (latest
anticipated) cost of each delayed project, as
per Quarterly Monitoring System of MP|, as
on 31.12.89, are given in the annexed state-
ment.
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